
MINUTES OF NORMS COMMITTEE(NC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING NO.09/Aル 117
SCHEDULED FOR 09.09.2016

(HELD ON 12.09,2016)
UNDER THE CHAIRNfANSHIP OF
SHRI DARSHAN SINGH,ADDL.DGFT

Meeting No。 9/87…NC‐7/2016 of NORMIS COMヽ lITTEE(NC‐ 7)dealing with`Chapter 39 and 40 ofITC(HD
Code' scheduled to be held on 09.09。 2016,was held on 12.09。 2016, under thc Chairlnanship of Shri Darshan
Singh,Addl.DGFT,Directorate General of Foreign Trade,Department of Commerce,Udyog Bhawan,New Delhi―
l10011.FoHowing offlcers attended the Mcetingi

l)   Shri Nand Lal,Consuhant,DIPP
2)    Shri Seikhomang Kipgen,Dy.DGFT
3)    Smt.Chander Kanta Pandey,「 FDO

2.     FoHowing are the decisions of the Norms Committec a■ er deliberation and RLA concerned shali takc
conscquential actlon as peI Fore18n Trade PolicyrPIoceduFeSt

MANUAL CASES

Request: Amendment in the description of Export Product to read as "Articles made out of Cross Laminated
Multilayer Film i.e. Tarpaulins, Covers" against Advance Authorization No. 0310792783 dated
09.01.2015

Decision:A copy of Representation of firm was forwarded to the Department of Chemicals & Petrochemicals (D/o
C&PC) on 05.05.2015. However, the Committee decided to refer the matter to the Technical Committee.

Request: Enhancement in the quantiサ of lmport ltems allowed by NC against Advance Authorization No。
0510384978 dated 25.04。 2014

Decision:Thc Norms Committee considered the casc and decided to rcfcr tlle matter to thc Tcchnical Comlni“ ec.

Request: Enhancement in the quanti″ of lmport ltem aIIowed by NC against Advance Authorization No.
0510376`12 dated 20.01。 2014

CLCase Noo A-228 ISUPREⅣIE INDUSTRIES LTD. HQ Fo No.

01ノ 87ノ 162ノ 00015ノ AM16ノDESゴVll
lstatus:

NC No.:09/AⅣl17
Dated:12.09。2016

Adv.Lic.No.
Э310792783 dated 09.01.2015

RLA F.No.
03/93/160/00680/AM15

WAGE LAINATO間  PVT`
1/87/050/00018/AM15/DES― VII

10384978 dated 25.04.2014

NC No.:09/AⅣl17
Dated:12,09.2016

EWAGE LAINATORS PVT.
1/87/050/00465/AM14/DES― VII

Case Noo A-231

LA F.No.
0/00394/AM1010376612 dated 20.01.2014

NC No。 :09/AⅣl17

Dated:12.09。2016

&rxnouor,lc KrpGEi{

R編ぶ轟騨魔醤聯網e
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Case No.A-230 Status:

Deferred

RLA F.No.
)5/24/040/00489/AM14

Status:

Deferred



Case No.A-243 Paradise Polymers Ltd., Mumbai HQ FoNo
01/87/050/00058/AM15/DES― VⅡ 1謝Ld

NC No.:09/AⅣ l17

Dated:12.09.2016
へdv.Lic.No.
〕310773869 datcd ll.03.2014

RLA F.No.
93/95/040/00968/AM14

Decision: A copy of representation of firm was forwarded to D/o C&PC on 10.02.201 5. However, the Committee
decided to refer the matter to the Technical Committee.

Request: Fixation of adhoc norms in respect of Advance Authorization No. 0310773869 dated 11.03.2014.
Decision: A D/L No. 4601ll48l20l4-PC.II dated 17.11.2015 was issued by D/o C&PC to firm. It was decided by

the Committee to issue a Reminder to firm giving l5 days time for submission of information.

Request: Fixation of adhoc norms in respect of Advance Authorization No. 3010094324 dated 03.06.2013
Decision: A copy of representation of firm was forwardedto DIPP on28.12.2015. Comments awaited from DIPP.
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Request:

Declslon:

DIPP.

Request of lWs Eastman Reclamations, Jalandhar for fixation of adhoc norms in respect of
Advance Authorization No. 3010087078 dated 26.06,2012 for the export product-"Reclaim
Rubber".

A copy of representation of firm has been forwarded to DIPP on 02.02.201 5. Comments awaited from

Subject: Enhancement in the wastage allowed by NC in its Meeting No. 08/AM16 held on 29.05.2015.
Decision: ADIL No. 4601l/16/2015-PC.ll dated 02,03.2016 was issued by D/o C&PC to firm. Reply still awaited.

The Committee decided to issue reminder to the firm, giving l5 days period for fumishing the information.

Subject: Fixation of adhoc norms for the export product ``Industrial Solid Tyres'' against Advance
Authorization No。 0410120257 dated 31.12.2010.

Decision:  Committee decided to relect the case based on the past decisions oftlle Norms Committec-7.

Eastman Reclamations

dv. Lic. No. and Date
10094324 dated 03.06.2013

Case Noo A-253

NC No.:09/API117

Dated:12.09。2016

HQF.No.
01/87/050/00131/AM14/DES―VH 1謝Ld

|

RLA F.No.
30/24/040/00008/AM14

atus: DeferredCase Noo A‐ 258 M/s. Eastman Reclamations
1/87/050/00184/AM13/DES― VH

Adv.Lic.No.and Date
3010087078 dated 26.06.2012

RLA F.No.
30/24/040/00013/AM13

NC No.:09/An417
Dated:12.09.2016

Case No.A‐ 260 M/s Yash Enterprises HQ F.No.
D1/87/50/00433/AM15/DES‐ VH

Status:

Deferred

NC No.:09/AM17
Dated:12.09。2016

Adv.Lic.No.0310791655 dated
D3.12.2014

RLA F.No.
D3/95/040/00595/AM15

F.No.01/87/50/385/AMl1/DES―M/s Sundaram Industries Ltd.Case No.A…261

1/AMll
v. Lic. No. and Date
10120257 dated 31 12.2010

NC No.:09/AⅣ【17

Dated:12.09。2016

7

Status:

Rejected



Case Noo A‐ 262 lVI/s Veekay Polycoats Ltd. HQF.No 01/87/50/146/AM13/DES¨
VⅡ

NC No.:09/AⅣ l17
Dated:12.09。2016

dv. Lic. No. and Date
510329142 dated 09.o7.2012

RLA F No
107/AM13

Case Noo A-273

1/87/50/00070/AR416/DES― VII
Adv.Lic.No.and Date
110065388 dated 23.04.2015

NC No.:09/AⅣ l17
Dated:12.09。2016 1/83/040/00270/An415

SutteCt:  Reques1 0f M/s veekay POlycOats Ltd。
,New Delhi for amendment in the description of Export

Product against Advance Authorization No.0510329142 dated 09.o7.2012.
Decision:  The casc was considered by the Committee and decided tO referthe matterto the Technical COmmittec.

Subject: Fixation of adhoc norms against Advance Authorization No. 3110065388 dated 23.04.2015

Decision: The case was considered by the Committee and decided to refer the matter to the Technical Committee.

SubieCt: Fixation of adhOc norms for the export product under Para 4.7 of HBP(V01.I).against Advance

Authorixagion No.0510173453 dated 2‐ 1‐2016

Decision: Based on the previous decision in the case No.100 of meeting No.l9l87-A LC 112006 dated g-g-2006,
the Norms Committee considered the case on repeat basis and fixid the ad-hoc norrns as under:

RA may take consequential action as per policy / procedures.

Decision: The case was considered and decided to refer to the Technical Committee.
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Case No.A-374 M/s Multivac lndia Private Ltd.

1/87/171/153/AM17/DES― VH
Adv. Lic. No. and Date
10173453 dated 2-1‐2006

NC No.:09/AⅣ l17

5/24/040/00625/AM06

casc on nolHls as :nder
EXPORT
ITEⅣI

QTY IMPORT ITEM QTY Average

PUR
Sandwitch

Panels

40000 No.

40000
Number

1. Topsheet PRO― THERM 49375 sq.meter
(E5003/SAC NUTRAL,130 GSM)

79000. Sq.meter. 1.975

2       TOpsheet       PRO―THERM
(E5008/BLACK/TISSUE,130 GSM).

79000 Sq.meter. 1.975

3. Isocyanate (MDI/Lupranate) 13280 Kgs. 0.332

4.Spun  Bonded  Light Non 、voven Polycster

(40 GSM)
79000 Sq. meter 1 975

Case Noo A‐ 375 Ⅳ1/s IIamilton Housewares

Pvt.Ltd.
HQ FoNo.01/87/050/174/AM14/
DES‐VH

NC No.:09/AⅣ l17

Dated:12.09.2016
v. Lic. No. and Date

Status:

DeferredRLA F.No。
26/24/040/00002/AR414



M/s SNF(India)PVto Ltd。 HQ Fo No.01/87/050/0044`/AⅣl14/
DES― VⅡ

NC No.:09/AⅣ117
Dated:12.0■ 2016

Adv. Lic. No. and Date
10012230 dated 29。 11.2013

α

Subject: Request of IVI/s SNF (India) Pvt. Ltd., Visakhapatnam for amendment of Export item description for
regularization against Advance Authorization No. 2610012230 dated 29.11.2013.

Decision: On the basis of earlier decision taken in the Norms Committee Meeting No. 07/87-ALCI/2016 dated
12.08.2016 in Case No. 4-326, the Committee decided to delete the non-volatile condition [% Non A

Volatile Solids 51.5 + 2Yol and the description of Export Product to read as "Flosperse 3000A". 
- t)k

RA may take consequential action as per Policy / procedures.

Subject: Request of lWs SNF (India) Pvt. Ltd., Visakhapatnam for amendment of Export item description for
regularization against Advance Authorization No. 2610012231dated 29.11.2013.

Decision: On the basis of earlier decision taken in the Norms Committee Meeting No. 07/87-ALC1/2016 dated
12.08.2016 in Case No. 4-326, the Committee decided to delete the non-volatile condition [Non Volatile
Solids 36.5 + 3.5o/o) and the description of Export Product to read as "PHPAL".

RA may take consequential action as per Policy / Procedures.

Request: Fixation of adhoc norms in respect of Advance Authorization No. 2610012322 dated 20.01.2014

Decision: The Committee considered the case as per agenda and decided to refer the case to the Technical
Committee.

Subject: Fixation of ad-hoc norms against Adv. Lic. No. 3410042396 dated 2-8-2016.

Decision: The committee considered the case in tlre meeting arrcl approved the lbllowing adhoc Norms:-

Case Noo A-377 Ⅳ1/s SNF(India)P■7t.Ltd。 HQF.No.01ノ 87ノ050ノ00447/AR江14/

NC No.:09/API117

Dated:12.07・ 2016
. Lic. No. and Date
610012231 dated 29。 11.2013 4/040/00003/AR414〕Dated

10.2013

M/s SNF (India) Pvt. Ltd. HQ FoNo.01/87/050/00538/AM14/
DES―VH

Adv.Lico Noo and Date

2610012322 dated 20.01.2014 AR414 Dated
11.11.2013

NC No.:09/AⅣ l17

Dated:12.012016

Case Noo A‐ 379 /s Gujarat Fluorochemicals IQ F.No
1/87/171/00156/AM17/DES― VII

. Lic. No. and Date
10042396 datcd 2-8-2016

NC No.:r/AM17
Dated:2・ .09・ 2016

な

Case Noo A-376 Status:
A.pproved

RLA F.No.
26/24/040/00002/AⅣ l14

Status:
Approved

Case Noo A‐ 378 Status:
Deferred

Status:

Approved

RA F.No.
〕4/24/040/00129/AM17



Export Item Qty. Import Item Name QTY
60 +l- l% PTFE
Polytetrafl uoroethylene
(Dispersion Grade) AD
Series in Aqueous
Dispersion

0.6001くg

1.Mcthanol 0.6234 Kg

2. Fluorspar 2.2266 Kg

3. Disuccinic Acid Peroxide 0.0002 Kg

4. Paraffin Wax 0.0078 Kg

5. Per Fluoro propylene Vinyl Ether (PPVE) 0.0002 Kg

6 Per Fluo」 nated Aliphatic Carboxylic Acid(GX-902) 0.0090 Kg

7.Per Fluorinated Aliphatic Carboxylic Acid(GX¨ 905) 0.0002 kg

8. Tergitol 0,0624 Kg

9. Ion Exchange Resin 0.0539 Litres

Case Noo A-380 M/s Kandui Industries Pvt.
Ltd.

HQ FoNo.01/87/050/00147/AM12
DES‐ VⅡ 1辮hed

NC No.:09/AM17
Dated:12.m2016

Adv.Lico No.and Date

0310634875 dated 7.6.2011

RLA Fo No.
D3/94/040/00180/AⅣ l12 Dated

Fixation of Ad hoc norms is allowed to cover the exported quantity on dry basis for regularization.

RA may take consequential action as per Policy / Procedures.

Decision: Committee considered the case in the meeting and recommended as under:

Export Product may be read as "PP Granules (Polymer Blend) Grade: Techno Tuff'.

RA may take consequential action as per Policy / Procedures.

Subject: Amendment in ad-hoc norms approval resubmission Adv. Lic. No. 0410139007 dated22-8-2012

Decision: The Committee considered the case in the meeting and approved as applied for by the firm in their
Advanced Authorization.

RA may take

DNl椒‖構齢馴e
Udyog Bhawan:Nt.v Delhi‐ 11

%

consequential action as per Policy/Procedures。

出

Case Noo A-381

1/87/171/00136/AM17/DES― VII

/040/00122/AM10
Adv.Lic.No.and Date
10139007 datcd 22-8-2012

NC No.:09/AⅣ l17

Dated:12′ .0,,201`

Ⅵ/s SRF LTD Status:

Approved



Case Noo A-382 M/s SRF LTD. IQ Fo No.

1/87/171/00137/AM17/DES― VH
NC No.:09/AⅣ l17

Dated:2,.09・2016
v. Lic. No. and Date
10154695 dated 30-1‐ 2014

F.No.
4/040/00164/AM14

Subject: Amendment in ad-hoc norms approval resubmission Adv. Lic. No. 0410154695 dated 30-l-2014

Decision: The Committee considered the case in the meeting and approved as applied for by the firm in their
Advanced Authorization.

RA may take consequential action as per Policy / Procedures.

Subject: Amendment in ad-hoc norms approval resubmission Adv. Lic. No. 0410153793 dated l-l-2014

Decision: The Committee considered the case in the meeting and approved as applied for by the firm in their
Advanced Authorization.

RA may take consequential action as per Policy / Procedures.

Subject: Amendment in ad-hoc norms approval resubmission Adv. Lic. No. 0410150754 dated 8.10.2012

Decision: The Committee considered the case in the meeting and approved as applied for by the firm in their
Advanced Authorization.

RA may take consequential action as per Policy / Procedures.

Subject: Amendment in ad-hoc norms approval resubmission Adv. Lic. No 410141373 dated 29-ll-2012

Decision: The Committee considered the case in the meeting and approved as applied for by the firm in their
Advanced Authorization.

RA may take consequential action as per Policy / Procedures.

…
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Case Noo A-383 M/s SRF LTD HQF,No.
1/87/171/00138/AM17/DES― VII

NC No.:09/AⅣ l17

Dated:12..鉾,2016

Adv.Lic.No.and Date
10153793 datcd l-1…2014 4/24/040/00209/AM14

Case Noo A-384 M/sSRF LTD. HQ F,No.
31/87/171/00139/AM17/1DES― VII 騰肌ved

NC No.:09/AR417

Dated:12い ,00.,2016

Adv.Lic.No.and Date

D410150754 datcd 8.10.2012

RA F.No.
〕4/24/040/00104/AM14

IQ F.No.

1/87/171/00140/AM17/DES― VH
M/sSRF LTD.

. Lic. No. and Date
10141373 dated 29‐ 11‐2012 /24/040/00176/AM13

NC No.:09/AⅣ【17
Dated12(."ι 2016

一

⌒

Status:

Approved

Case Noo A‐ 385 Itatus:
4,pproved



Case No.A-386 M/s SRF LTD. HQ F.No.
31/87/171/00141/AM17/DES― VⅡ

1輝肌ved
NC No.:09/AⅣ l17
Dated:12・ 0,2016 ２０う

４
う
４

ｅ

　

一

Ｄａｔ

２８ａｎｄ祠
RA F,No.
04/24/040/00208/AM13

Subject:Amendmentinad-hocnormsapprovalresubmissionAdv.Lic.Nom

Decision: The Committee considered the case in the meeting and approved as applied for by the firm in their
Advanced Authorization.

RA may take consequential action as per Policy / procedures.

Subject: Amendment in ad-hoc norms approval resubmission Adv. Lic. No 0410133444 dated 6-2-2012

Decision: The Committee considered the case in the meeting and approved as applied for by the firm in their
Advanced Authorization.

RA may take consequential action as per Policy / Procedures.

Subject: Amendment in ad-hoc norms approval resubmission Adv. Lic. No. 0410138994 dated 2l-8-2012

Decision: The Committee considered the case in the meeting and approved as applied for by the firm in their
Advanced Authorization.

RA may take consequential action as per Policy / Procedures.

Subject: Amendment in ad-hoc norms approval resubmission Adv. Lic. No0410133476 dated 7-2-2012

Decision: The Committee considered the case in the meeting and approved as applied for by the firm in their
Advanced Authorization.

RA may take consequential action as per Policy / Procedures.

7

Case Noo A-387 /s SRF LTD.

1/87/171/00142/AM17/DES― VH
NC No.:09/AⅣ l17

Dated:r21,0,2016
dv. Lic. No. and Date
10133444 dated 6-2‐2012 0/00030/AM12

1/87/171/00143/AM17/1DES― VII

NC No.:09/AⅣ l17

Dated12.00も 2016
Adv.Lic.No.and Date
10138994 datcd 21-8-2012 1/AM10

Case Noo A-389 /s SRF LTD.

1/87/171/00144/AM17/DES― VH

. Lic. No. and Date
10133476 dated 7-2‐2012 4/040/00031/AM12

NC No。 :09/AM17
Dated:r2,。絆。2016

叫

Status:

Approved

Case Noo A‐ 388 Ⅵ/sSRF LTD. Status:

Approved

Status:

Approved



Case Noo A‐ 390

LlSRFLTD. 議〕沐漏45ハm7DEゝⅦ
Status:

Approved
NC No。 :09/AⅣl17

Dated:12、Oo201`
Adv.Lic.No.and Date
0410133751 dated 14-2-2012

RA F.No.
04/24/040/00164/AM12

こ

Subject: Amendment in ad-hoc norms approval resubmission Adv. Lic. No.. 0410133751 dated 2l-B-Z0lz

Decision: The Committee considered the case in the meeting and decided to approve as applied for by the firm in
their Advanced Authorization.

RA may take consequential action as per Policy / Procedures.

&

Request: Fixation of adhoc norms in

Decision : The Committee considered

respect of Advance Authorization No. 2610012322 dated 20.01.2014

the case as per agenda. Committee decided to defer the case to examine the

Case Noo A‐ 391 pl1/s SNF(India)P17to Ltd。 Fo No.01/87/050/00358/Apl115

14/An4145Dated
. Lic. No. and Date
10012697 dated ll.11.2014

NC No.109/AⅣ l17

Dated:12.0● 2016

of the firm.

M/s  ZENITH  INDUSTR
RUBBER PRODUCTS PVToLTD 1/87/50/00294/AM14/DES― VH

Case No.A-392

3/95/040/00384/AM14
Adv.Lic.No.0310745605
dated 16.08.2013

NC No.:09/AR417
Dated:12.09。2016

Subject: Correction in the Minutes of NC Meeting No. 39/AM14 held on26.12.2013.

Decision: The Committee considered the case as requested by the firm and decided to amend/correct the adhoc norms

as under:

EXPORT ITEM QTY IrⅦPORT ITEM QTY
Rubber Compounded
Sheets

l kg l. Natural Rubber 0.18500 kg

2. Synthetic Rubber SBR Series 1500 & 1700 0.34250 kg

3. Polybutadiene Rubber 0.12000 kg

4.Zinc Oxide 0.03250 kg

5. Stearic Acid 0.01400 kg

6. Silica Filler Ppt 0.17500 kg

7.Titanium Di‐0対 de 0.04300 kg

8. Antioxidant / Retarders/ Peptizers 0.01250 kg

9. Accelerators 0.01350 kg

10. Rubber Processing Oil 0.02241 kg

1 1. Packing Material : Plastic Pallets 270 Numbers

Note: 1. There should be a value cap on Antioxidant / Retarder / Accelerators as per General Note

8 of Handbook of Procedures Vol. II.

叫

Status:
Deferred

8



2. The firm should export back 270 Nos. of packing Material: plastic pallet.

RA may take consequential action as per policy / procedures.

Case No。 :A。393

HQ File

:01/87/050/00373/AM16/

Party Name:GUARNIFLON INDIA
PVT.LTD.

RLA File:03/94/040/00749/AM16/

Meet No/Date:9/87-      lstatus:

ALC1/2016         1Approved
12.09.2016

Lic.No/Datc:0310801216 1

18.12.2015             1

Subject:Amendment in ad-hoc norms.

I 19 Decision: The Committee considered the case and decided to amend the adhoc norms as under:

Import Product.

firm and decided to amend the description of Export and
Import Prod read as under:

Subject: Advance Authorization for the export of Crumb Rubber Powder -1000.0MT.

Decision: Based on the technical comments of the DIPP fumished vide Letter No.7128512016-TSW dated
14.09.2016, the Committee considered the case. Taking into considerations the SION fixed for Radial Tyre at SION

9
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Request: Amendment in the description of Export and

Decision: The Committee considered the request of the

EXPORT ITEM QTY IDIPORT ITEⅣI QTY
PTFE Extruded Rod39169090 Tube39l72990
Molded Skived Sheet Tape Film Roll392}9999
Molded Billet39l72990 Pieces 39046100
Poly Tetra Fluoro Ethylene (PTFE) p.oouil-

l kg Poly Tetra Fluoro Ethylene PTFE
Powder or Resin
Raw Malerial

1.02 kg

RA may take consequential action as per Policy / procedures.

Case No.A-394 lWs Gargi Enterprises HQF.No.
01/81/050/00137/AM09/DES‐ VⅡ 1靴編

NC No.:09/AⅣl17
Dated:12.09。2016

Adv.Lic.No.
3710056767 dated 2¨ 4-2008

RA F.No.
07/24/040/00866/AM08

uct to as

EXPORT ITEM QTY IPIPORT ITEM QTY
TIPO-l COVER-(containing net contenr of 76.00 Gram including5%o
wastage): 49600 NOS    (3590 kgS),

2) TIPO-2 COVER {containing net content of 127.00 grams
including 5olo wastage): 102400 NOS (12335 kgs)3 ) TIPO 1.5
COVERS- (containing net content of 100.00 grams including 5%
wastage): 32260 NOS     ‐(3072 kgs)

TOTAL-184260 NOS

l kg PC/ABS LUPOY
GP  5008  BF
CODE:E0319S

Net Content in
Export Product
+ 5% Wastage

RA may take consequential action as per Policy / Procedures.

Case No.A‐ 395 I\rlls Tinna Rubber &
Infrastructure Ltd. 1議〕湖h蟷晨剛7DE5Ⅶ 1驚肌ved

NC No.:09/AⅣ117
Dated:12.09。2016

Adv.Lic.No.

1脱肌0"触m6

叫

ハ
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rumb Rubber. Accordingly, the Committee decided to as under:
EXPORT ITEM QTY

(MT)
IPIIPORT ITEM QTY

(】
yI]「
)

Crumb Rubber Powder 10000 Radial Bus/Truck Tyre Scrap* 11200
RA may take consequential action as per policy / procedures.

Case Noo A-396 M/s Tinna Rubber &
lnfrastructure Ltd.

HQF.No.
01/87/171/119/AM17/DES―VH

1鶏臨
NC No。 :09/AⅣ117

Dated:12.09。2016 ピ
.Lc NQ RA F.No.

05/24/040/00252/AM16

Ａ

Ｃ‐

1717&A1686 and also the commercial value ofthe steel wire, 120/。 wastage may be a‖ 0、ved fOr manufacture of
b Rubber

Subject: Advance Authorization for the export of Ultra Fine Compounded Rubber-1000.0MT.

Decision: Based on the technical comments of DIPP furnished vide Letter No.7128512016-T5W dated 14.09.2016,
the Committee considered the case and recommended a wastage of 5o/o for manufacture of Reclaimed
Rubber as was approved in the past since the manufacture are adding indigenous items also while
manufacturing Reclaim Rubber. Accordingly, the Committee approved the following norms:

Subject:Advance Authorization for the export of Crumb Rubber Powder-2700.000 MT.

Decision:  Based on the technical cominents of DIPP furnished vide Letter No.7/285/2016‐ TSW dated 14.09.2016,

the Committec considered the case.Taking into considerations the SIC)N flxed for Radial Tyre at SION A

1717 & A 1686 as also the commercial value of the steel 、vire, 120/O wastage may be a‖ owed for

Request:  AInendment in the description of Export Product against Advance Authorization No.0510258501
dated 15-02… 2010.

10

SEIKHOMANG KIPCEN
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勒

EXPORT ITEM QTY(MT) IMPORTITEM QTY(MT)
Ultra Fine Compounded Rubber/Reclaimed 1000.0 I . Radial Bus/Truck Tyre Scrap 1000.0
Rubber 2.Rubber Activator 15.0

3.Rubber Processing Oil 150.0

RA may take consequential action as per Policy / Procedures.

M/s Tinna Rubber
Infrastructure Ltd. 1/87/171/120/AM17/DES‥ VH

Adv.Lic.No.NC No.:09/AR417
Dated:12.09。2016

manufacture of Crumb Rubber. Accordi the Committee approved the following norms:

EXPORT ITEM QTY
(MT)

IIⅦPORT ITEⅣI QTY
(MT)

Crumb Rubber Powder 2700.ooo Radial Bus/Truck Tyre Scrap* 2268.25

RA may take consequential action as per Policy / Procedures.

Case Noo A¨ 398 Mノs Nitrex Chemicals lndia Ltd。 ,
HQ F.No.
31/87/050/00012/AM10/DES― VII 障路ed

NC No.:09/AⅣ【17
Dated:12.09.2016

Adv.Lic.No.
0510258501 dated 15‐ 02‐2010

RLA F.No.
35/24/40/00473/AM10

…

α

Case No.A-397 itatus:
{pproved

RA F.No.
〕5/24/C140/00209/AM17



as u

Export Item Qサ Import Item Qty
INDUSTRIAL NITROCELLULOSE DI BUTYL
叩 ハLATE(DBP)WET

l MT Di ButyIPHTHALATE(DBP) 0.20 MT

Decision: The committee considered the case and decided to approve as under:

RA may take consequential action as per policy / procedures.

ON LINE CASES

Ctte NQ2υ9κ7ALCV20%搬
き淑 ξ鮮 品 s LTD,逮 M‐

り87 1柵
為 ed lι

12.09.2016              .            ‐

HQ File               RLA File              Lic.No/Date:0510329602
1  .:01/87/050/00195/AM17/        :05/23/040/00069/AM13/        13.07.2012              ‐            ‐

IDecision:   The Comnlittee considered the casc and approved the adhoc norms as applied for by the f11lH inl
their Advance Authorization.

IRA Inay take consequential action as per Policy/Procedures.                                        |

iCase No.:5/21/87-ALC1/2015   Party Name:LEBRACS RUBBER MeetNo/Date:9/87-     status:
LININGS PRIVATE LIMITED  ALC1/2016          ‐Deferred

‐12.09.2016              1

2'Q ΠL Юν87Ю5ν00287AMlα
境 危刷 :OЮ000"AMIν   野 ど鰍 τ

α2510003923 1

1Decision:AD/L No.7/119/2016-TSW dated 23.03.2016 was issued by DIPP to flrm.This was fo1lowed by

Reminder from DGFT on 26.08.2016 giving 15 days timc for submission ofinformation.Rcply stiH awaited iom

the f11lH.

ftteN∝B4舒 ÄLCν2016 :a■ y幣
ゞ洲 」

HE■C  
造 き7‐

り舒 ~ 1総
ed l(ミ

12.09.2016              1           ‐

3 HQFile:01/87/050/00069/AM17/RLA File             Lic.No/Date:0710095284         ‐
:                             :07/24/040/00167/AM12/        09.05.2013               1           1

1Decision:The Committee considered the case as per agenda and decided to refer the case to Technicall
lCommittee.

ICase No.:18/18/87…ALC1/2015  Party Name:SYNTHETIC     Meet No/Date:9/87‐      Status:   |
I                     PACKERS P LTD          ALC1/2016          1Deferred  ‐

12.09.2016              1           :

4 1HQ File:01/87/050/00188/AM16/‐ RLA File               Lic.No/Date:0710098407  1        ‐
.                             :07/24/040/00145/AM14/        19.09.2013              1           1

1)ecision:   The Committee considered the case as per agenda and decided to refer the case to Technical         l

Comml■ ce.
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6 HQ File

0艶 雨 Jた″舒■ Lα2m4:悧
需

NDAL POLY 
難 き腑

tγ舒‐
‐織 d a

112.09.2016              1           :

5 HQⅢ ∝∝た7Ю"側
Httmy監

ち荒 OЮttaハ剛 ″  1悧 鼎

α

“

Ю賀42221  1

1)ecision: In response to D/L dated 23.12.2014 issued by D/oC`と PC,the Arrn had subnlitted its reply,a copy of
which was forwarded to D/oC&PC.COmments sIll awaited.The Committee decided to refer thc case to
Technical Committee.

Ctte N∝ 4佃 7ALC12016 fmゞ
器

HE■C 
造 翔 詐

・
ツ87  

認 翼 d l仁

RLA File

12.09.2016

Lic.No/Date:0710103665
:01/87/050/00070/AM17/        :07/24/040/00321/AM14/       22.04.2014

Decision: The Colnlnittce considered thc case as per agenda and decided to refer thc casc to Technical

Commitee.

Case No.:10/14/87-ALC1/2014  Party Name:MRC ICLEAN    Mcet No/Date:9/87-     Status:
SYSTEMS PRIVATE LIMITED IALC1/2016          1Deferred

112.09.2016

7 HQⅢ ∝創
κ7Ю

"側
η ttmy 

Ъ 危臆 0側
“

ハ my 側 器

α

"Ю
剛

“
‐

1)ecision:  In response to D/L datcd 31.07.2014 issued by I〕 /oC`と PC,the nilH had subnlitted its reply,a copy of

which was forwarded to D/oC&PC on 26.11.2014.Reply sti‖ awaited from D/oC&PC.The Committee decided
to referthe case to DIPP.

Case No.:9/21/87‐ ALC1/2014  Party Name:SANKHLA      IMcet No/Date:9/87‐      Status:
‐INDUSTRIES,            ‐ALC1/2016          1Deferred

112.09.2016

8 HQ田∝飢κ7Ю"Ю
∝αAⅢ y齢
ち臆0/0001ttmy l屈鼎

αm∝
“
%01

Decision:   In response to l〕 /L dated 29.09.2014 issued by D/oCるとPC,the f11lH had submitted its reply,a copy

of which was forwarded to D/oC&PC on 25.H.2014.Comments still awaited from them.The Committee
decided to refer the case to Technical Committec.

Case No.:1/18/87-ALC1/2014  :Party Name:SPECIALITY    Mcet No/Date:9/87‐      Status:
POLYNIERS PVT.LTD.,NO.1, IALC1/2016          1Deferred
NAVARANG                 12.09.2016              .

9 HQFile:01/87/050/00144/AM15/RLA File            Lic.No/Date:0310786846 1
:03/95/040/00156/AM15/        15.07.2014              ‐

Decision:A copy of application was forwarded to D/oC&PC on 23.9.2014.Comments sti‖ awaited.The

Committee decided to refer the matter to the Technical Committee.

SEIKHOM&{G KIPGEN
Dv. Director General

Diredoraie General of Foreign Trade
Ministry of Commerce & lndustry

Government of lndia
Udyog Bhawan, N-,v Delhi-11

叫

lα

| ことし



Case No.11/32/87-ALC1/2014   Party NamcINTERNATIONAL  Meet No/Datc9/87-       

‐

stattd   .  cLに
CONVEYORS LIMITED     ALC1/2016

ЮキQⅢ∝剛7“ν∞η7AⅢ yttλ
ttν∞
"υ
AM y 期鼎α“

Ю・ 73751
1Decision:In response to D/L dated ll.11.2014 issued by D/oC&PC,the flrm had submittcd its reply,a copy of
‐which was forwarded to D/oC&PC on ll.03.2015.Commcnts still awaited.The Committee dccided to refer the

matter to Tcchnical Committce.

ftteNQ22月
2慇7ALC協 脱 4阻

嚇 獣 き出

HSE  
造 ぎ説席

tツ87  
淵 鞣 d ‐∝

12.09.2016                         1

H IHQ File:01/87/050/00298/AM15/RLA File             Lic.No/Date:0310788816         ‐

1                             :03/95/040/00487/AM15/        05.09.2014

1)ecision:In response to D/L dated 02.12.2014D/oC`と PC,the fIIIn had subnlitted its reply,a copy of which was‐
:forwarded to D/oC&PC on 20.8.2015.Comments still awaited.                          |

ICase No.:27/42/87…ALC1/2014  Party Name:INTERNATIONAL .Meet No/Date:9/87‐      Status:
ICONVEYORS LIMITED     ALC1/2016          1Deferred

■2.09.2016              
‐

12 HQ File:01/87/050/00368/AM15/IRLA File             Lic.No/Date:0310789415  1
1                             :03/94/040/00558/AM15/       ■8.09.2014              1

1Decision:A copy of application has been forwarded to D/oC&PC 13.01.2015.Comments still awaited.The

Committec dccided to refer the casc to Technical Committec.

ICase No.:32/42/87‐ALC1/2014  Party Namc:POLYGENTA    Mcet No/Date:9/87‐      Status:
ITECHNOLOGIES LTD      ALC1/2016          1Deferred

12.09.2016              ‐

13 1HQ File:01/87/050/00373/AM15/IRLA File              Lic.No/Date:0310789866  ‐
‐
                            103/95/040/00213/AM15/       ‐30.09.2014              1

1Decision:AD/L No.46011/64/2015‐ PC.Ⅱ dated 17.07.2015 wasissued by D/oC&PC.The flrm had submitted

its reply,a copy ofthe same was forwarded to D/oC&PC on 13.10.2015.Comments still awaited.

ICase No.:18/16/87¨ALC1/2015  Party NameiESTEEM       Mcet No/Date:9/87-     IStatus:
I                     INDUSTRIES PVT.LTD,     IALC1/2016          1Deferred

12.09.2016

141責
。lli8 16i/なケ/o36/o6i4i′AMi6′ RLA rilさ             Lic.ヽ 6/Dttteiiケ i6o639どう |
|                             :17/24/040/00114/AM15/       12.11.2014              

‐

IDecision: A copy of application has been forwarded to D/oC&PC on 24.ll.2015.Comments awaited.

ICase No.:9/42/87‐ ALC1/2014  Party Name:MRC ICLEAN    Mcet No/Date:9/87-     Status:
:                     ISYSTEMS PRIVATE LIMITED IALC1/2016

12.09.2016151                          1

1HQ File:01/87/050/00350/AM15/IRLA File              Lic.No/Date:0910061249
‐                             :09/24/040/00439/AM15/        17.11.2014

13
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Decision: In response to D/L dated 13.02.2015 issued by Technical Authority,the Яrm had submitted its reply,a
copy of which was forwarded to D/oC&PC On 15.05.2015.Comments sull awaited.However the Committee
decided to deferthe case tO DIPP.

Case No.:24/47/87-ALC1/2014 ‐Party Namc:PATTU        Mcet No/Date:9/87-     Status:
INDUSTRIES           IALC1/2016         ,Deferred

12.09.2016

16 HQ File               RLA File              Lic.No/Date:2510004377
:01/87/050/00448/AM15/        :25/24/040/00002/AM15/       128.11.2014

1Decision: In response to D/L dated 13.02.2015 issued D/oC`と PC, the flrm had subnlittcd its reply,a copy of
which was forwarded to D/oC&PC on 15.05.2015.Comments still awaited.

Case No.:21/47/87‐ ALC1/2014  Party Name:MACRO        Mcet No/Date:9/87-     status:
POLYMERS P,LTD.       ALC1/2016          Deferred

112.09.2016              ‐

17 1HQ File:01/87/050/00445/AM15/IRLA Fi!e              Lic.No/Datc:0810134245  ‐
:08/24/040/00376/AM15/        05.01.2015

1)ecision:In response to l〕/L dated ll.05.2015 issued by D/oC`と PC,the f1111l had subFnitted its reply,a copy of

which was forwarded to D/oC&PC on 28.07.2015.Commcnts still awaited.

Case No。 :22/47/87-ALC1/2014 Party Name:MACRO       Mcet No/Date:9/87¨      Status:
POLYMERS P.LTD.      IALC1/2016 Deferred

18 HQ File RLA F‖ e

12.09.2016

Lic.No/Date:0810134260

:0118710501004461AM151 :0812410401003791AM151 06.01.2015

Decision : In response to D/L dated I1.05.2015 issued by Technical Authority. the firm had submitted its reply.. 
$.-copy of which was forwarded to D/o C&PC on28.07.2015. Comments still awaited.

Case No.:31/4/87‐ ALC1/2015  ‐Party Name:LLOYD        Meet No/Date:9/87-     Status:
INSULATIONS(INDIA)    ALC1/2016         Deferred
lLIMITED                12.09.2016

191責
Q File 16i′患7'636/66o35/AMl`′ RtA lile                Lic.No/Date:0310793752

:03/95/040/00713/AM15/        10.02.2015

Decision:In response to D/L issued by D/oC&PC,the flrln has furnished the required information to D/oC&PC.

ICase No。 :21/22/87‐ ALC1/2015 Party Name:FLEXITUFF     Mcet No/Date:9/87-     Status:
INTERNAT10NAL LTD.,    ALC1/2016 Approved

HQ File RLA File

12.09.2016

Lic.No/Date:5610004559

:01/87/050/00354/AM16/       :56/24/040/00059/AM15/       09.03.2015

20 Decision: Based on the technical comlnents of DIPP furnished vide Letter No. 7/271/2016-´ rSW dated

05.09.2016, the committee approved the following adhoc norrnscomln a OW

EXPORT ITEM OTY IⅣTORT ITEM OTY
Reverse Printed BOPP
Woven Bags

One kg 1. PP Granules 357.500 MT

2.BOPP F‖ m 165.000 MT

3.Titanium Dioxide 25.750 MT

14
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4. Packing Material (PP Granules) As per packing policy
5. Printing Ink 31.500 Ltrs.

6. Toluene 55 000 MT
procedures.

HQ File

22 101/87/050/00142/AM16/
RLA F‖ e

:03/94/040/01190/AM15/

ALC1/2016
12.09.2016

Lic.No/Date:0710107856

17.03.2015

‐Mect No/Datei9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310794838

124.03.2015

and decided to approve the

Status:
Approved

Status:
Approved

adhoc norms as

Case No.:11/4/87-ALC1/2015  Party Namc:ARMOR
LTD.,

HQ File:01/87/050/00015/AM16/RLA File

‐Case No。 :19/16/87… ALC1/2015 Party Name:KALPENA
INDUSTRIES LIMITED,

PLAST   ‐Mcet No/Date:9/87-
α

つ
４ :07/24/040/00460/AM15/

Decision: The Committee considered the case in the meeting and approved the adhoc norms as applied for by
the firm in their Advance Authorization .

RA may take consequential action as per Policy / procedures.

Decision: The Cominittee considercd the case in the meeting

applied for by the flrm in their Advance Authorization.

RA rnay take consequential action as per Policy/Procedures.

Case No.:52/18/87-ALC1/2015  Party Name:MACCAFERRI
ENVIRONMENTAL
SOLUTIONS PVT LTD

HQ File:01/87/050/00222/AM16/RLA File

:03/95/040/00034/AM16/

Meet No/Date:9/87‐

IALC1/2016

112.09.2016

1Lic.No/Date:0310795683
101.05.2015

Status:
Approved

り
，
う
４

Decision : The Committee considered the case and decided to approve on repeat basis (Adhoc Norms) based on
the decision of the NC Meeting No. 40/84-4LC3l20l3 held on 16.01.2014 and recommended as under:

S.No. Export Product Export
Quantity

Import item Quantity
allowed

l Paralink - Ultra strong re-
inforcement fabric made of
Polyester Filament yarn,
LLDPE, Master-batch &
Aramid/ Kevlar Yarn

3,61,325

Kgs.

High Tenacity Polyester
Filament Yarn

1.80,500 Kgs.

Linear Low Density
Polyethy - LLDPE

1,79,500 Kgs.

Master-batch H,550 Kgs.

Aramid Yamfl(evlar Yarn 950 Kgs.

RA may take consequential action as per Policy / Procedures.
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ICase No。 :11/16/87‐ ALC1/2015 Party｀ lme:ENVITECH
CHEMICAL SPECIALITIES

‐                     PVT.LTD
24 HQ Filc:01/87/050/00134/AM16/RLA File

:31/83/040/00016/AM16/

Case No.:21/18/87-ALC1/2015 Party Name:MRC ICLEAN
SYSTEMS PRIVATE LIMITED

25‐ HQ File:01/87/050/00191/AM16/RLA File

:09/24/040/00049/AM16/

‐Case No.:1/13/87… ALC1/2015  Party Name:VEEKAY
‐                     POLYCOATS LTD.

■Onお biたウんSb′6bibウ/AMi`′ 良LA riさ
|                             :05/24/040/00038/ANI116/

IDecision:AD/L dated 09.09.2015 wasissued by D/oC&PC tO nrm.
lon 13.11.2015 8ぅ  10.03.2016. However,the flrnl failed to furnish

Commitee decidcd to reieCt the case.

Decision :AD/L No.46011/73/2015-PC.Ⅱ  dated 02.05.2016 was issued by D/oC&PC tO nllH.Reply stiH
awaited.The COmrnittee cOnsidered the case and decided to referthe case to DIPP.

Mcet No/Date:9/87-

IALC1/2016
112.09.2016
.Lic.Noノ
lDate:3110065414

07.05.2015

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0910062005

12.05.2015

Status:
Deferred

Status:
Deferred

Decision : A DIL No. 4601 112212012-pc-ll dated lo.t2.zol5 was issued by D/o
awaited. The Committee considered the case and decided to refer the case to DIpp.

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0510394256

14.05.2015

This was followed by Reminder from DGFT
the requisite information till date. Thus, the

壷Pcお fimi良さ口,轟
"け

Status:
Rejected

26

iCase No。 :32ノ16/87‐ALC1/2015  Party Name:EXPANDED
I                     :POLYMER SYSTEMS PVT.
I                     LTD
27 HQ riお

ib1/患ケ/o5ё /00155'AMl`′ RLA rile

POLYMERS PVT.LTD.,NO.1, ALC1/2016
INAVARANG

281。
「il`16i/8ウ′650'6o'21/AM16/RLA File

:03/95/040/00014/AM16/

:03/94/040/00056/AM16/        26.05.2015               ‐

Decision:A copy of application has been forwarded to D/oC&PC on 10.09.2015.Comments still awaited.

Case No.:51/18/87-ALC1/2015 Party Name:SPECIALITY Mcct No/Date:9/87-

Mcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0310796199

12.09.2016

Lic,No/1Date:0310796232

27.05.2015

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310796440
04.06.2015

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision : A copy of application has been forwardedto D/o C&PC on29.10.2015. Comments stillawaited.

Case No.:36/16/87‐ ALC1/2015 Party Name:ACG
PHARMAPACK PVT LTD

,)o
"' HQ File :01/87/050/00159/AMl6i RLA File

:03 I 9 4 / 040 / 00 I 32 I AMI 6 I
Decision : A copy of application has been forwarded to D/o C&PC on 29.10.2015. Comments still awaited.
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30

Case No.:12116187-ALCll20lS Party Name:K.R.T. POLYMERS,

HQ File:01/87/050/00135/AM16/RLA File

i32/24/040/00006/AM16/

Deciζ ibi:A86py Ofapplicati6n haζ ももen folwttiaさ at6 5/。 c&lё 6n

Case No.:39/16/87‐ ALC1/2015  Party Name:ENVITECH
CHEMICAL SPECIALITIES
PVT.LTD

HQ File:01/87/050/00162/AM16/IRLA File

:31/83/040/00037/AM16/

Case No.:13 116187-ALCllzDls Parry Name:METRO VALVES,
(PROP: C.T. BALAMURUGAN)

"- HQ File :01/87/050/00136/AM16/ RLA File
:32 124 I 040 I 00009/4M I 6/

Decision : A copy of application has been forwarded to D/o C&pC on

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:3210077567

17.06.2015

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:3110065488

19,06.2015

Mcet No/Datc:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:3210077568

22.06.2015

Status:
Deferred

Status:
Deferred

Status:
Deferred

10.09.2015.Comments stiH awaited.

０
，

Decision:AD/L No.46011/73/2015‐ PC.II dated 02.05.2016 was issued by D/oC&PC tO nrm.Reply sti‖
awaited.Thus,thc Conlmittee cOnsidercd the case and decided to refer to DIPP.

10.09.2015.Comments still awaited.

‐Case No.:56/18/87‐ ALC1/2015  Party Name:LLOYD
I                   IINSULATIONS(INDIA)

LIMITED

33 HQ File:01/87/050/00226/AM16/RLA File

:03/95/040/00140/AM16/

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310796833

24.06.2015

Status:
Deferred

DdttE A tt NQ 4601 И σ2010-PCⅡ  dttd%Ю 測 6wぉ 磁
“

dけ Dん C&鵠

母f胤 尋 |ど シ
a、vaited.Thus,the Comlnittee decided to issue rerninder to the nrnl for subrnission ofthe r(

Case No.:3/17/87… ALC1/2015 Party Name:TYTAN
ORGANICS PVT.LTD.,

34 HQ File:01/87/050/00170/AM16/RLA File

:03/95/040/00561/AM15/

ICase No。 :45/9/87-ALC1/2016  Party Namei SURAT
METALLICS LTD.

35 HQF‖ e:01/87/050/00220/AM17/RLA File
.                             :52/24/040/00015/AM16/

Decision: The Committee considered the case as per agenda. The Committee decided to defer the case to examine
the request of the firm.

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310796867

25.06.2015

Mcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:5210041560

25.06.2015

Status:
Deferred

Status:
Deferred

Decision: The Committee considered the case as per agenda. The Committee decided to defer the case to examine
the request of the firm.
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‐                    PRIVATE LIMITED

36 1HQ File:01/87/050/00199/AM16/RLA rile

l                              :31/83/040/00043/AM16/

‐Case No.:64/18/87-ALC1/2015  Party NameiVIS10N

PRODUCTS(P)LTD

37 HQ File:01/87/050/00234/AM16/RLA File

:34/24/040/00076/AM16/

Decision:In response to D/L issued by D/oC&PC,the flrm

been forwarded to D/oC&PC fOr their consideration.

ALC1/2016
12.09.2016

Lic.No/Date:3110065522

01.07.2015

Status:
Deferred

Mcet No/Date:9/87¨

ALC1/2016
12.09.2016

Lic,No/Date:3410041344

02.07.2015

has furnished the required information, which has

Case No.:29/18/87-ALC1/2015  Party Namei CIKAUTXO INDlA Mcet No/Date:9/87-

α

Decision: AD/L No.46011ll49l2}l5-Pc.ll dated22.12.2015 was issued by C&pC to firm. Reply still
Thus, the Committee decided to issue reminder to the firm for submission of ihe requisite information.

awaited. $-

Status:
Deferred

‐Case No.:65/18/87‐ ALC1/2015 Party Name:VIS10N
PRODUCTS(P)LTD

38 HQ File:01/87/050/00235/AM16/RLA File

:34/24/040/00077/AM16/

Decision:  In responsc to D/L issued by D/oC&PC,the flrm

matter is under consideration.

Case No.:66/18/87-ALC1/2015  Party Name:VISION

PRODUCTS(P)LTD

39 1HQ File:01/87/050/00236/AM16/RLA File

:34/24/040/00078/AM16/

Case No。 :67/18/87‐ ALC1/2015  Party Name:VISION
PRODUCTS(P)LTD

HQ File:01/87/050/00237/AM16/RLA File

:34/24/040/00079/AM16/

Decision:   AD/L No.46011/88/2008-PC.Ⅱ  dtted 30.03.2016
flrm.Reply stiH awaitcd.Thus,thc Committee decided to issue

requisite information.

IMcet No/Date:9/87-

‐ALC1/2016
12.09.2016

Lic.No/Datc:3410041346

02.07.2015

has furnished the required information and the 9

Mcet No/Date:9/87-
IALC1/2016

12.09.2016

1Lic.No/Date:3410041345

02.07.2015

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision : In response to D/L issued by D/o C&PC, the firm has furnished the required information and the
matter is under consideration.

40

Mcet No/Date:9/87¨

ALC1/2016
12.09.2016

Lic.No/Date:3410041351

03.07.2015

and 13.05.2016 was issued bv D/o C&PC to
reminder to the firm for submission of the

ICase No.:68ノ 18/87-ALC1/2015

HQ File:01/87/050/00238/AM16/

Party Name:VIS10N
PRODUCTS(P)LTD

RLA File

:34/24/040/00080/AM16/

IMcet No/Date:9/87-
‐ALC1/2016
12.09.2016

Lic.No/Date:3410041352

03.07.2015

Status:
Deferred
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Decision: In response to D/L issued by D/o C&PC, the firm has furnished the required information and the
matter is under consideration.

Case No。 :2/16/87-ALC1/2015  Party Name:WEILBURGER   IMcet No/Date:9/87-
COATINGS(INDIA)PRIVATE IALC1/2016

Status:
Deferred

Status:
Deferred

Status:
Rejected

Status:
Rejected

Status:
Deferred

a
LIMITED

42 HQ File:01/87/050/00125/AM16/RLA File
:02/24/040/00227/AM14/

LIMITED

43 1HQ File:01/87/050/00126/AM16/RLA File
:02/24/040/00112/AM15/

LIMITED

HQ File:01/87/050/00127/AM16/RLA File

45 HQ File:01/87/050/00201/AM16/RLA File
:31/83/040/00046/AM16/

Decision:AD/L dated 18.09.2015&28.03.2016(Reminder)waS iSSucd by D/oC&PC tO nrm.Reply stiH
awaited from the flrrn.Thus,the Conlnlittee decided to issue last renlinder to the nllll for subnlissiOn of the

requisite infOrmatiOn.

12.09.2016

Lic,No/Datei0210205952

06.07.2015

‐12.09.2016

Lic.No/Date:0210205949
‐06.07.2015

12.09.2016

Lic.No/Date:0210205950

Lic.No/Date:3110065532

09.07.2015

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:5210041579

14.07.2015

Case No.:3/16/87‐ ALC1/2015  Party Namc:WEILBURGER   ‐Mcet No/Date:9/87-
COATINGS(INDIA)PRIVATE ALC1/2016

Decision: A DIL dated 18.09.2015 & 28.03.2016 (Reminder) was issued by D/o C&pC to firm. Reply still
awaited from the firm. Thus, the Committee decided to issue last reminder to the firm for submission tf tn.
requisite information.

Case No.:4/16/87-ALC1/2015  Party Namc:WEILBURGER    Meet No/Date:9/87-
COATINGS(INDIA)PRIVATE ALC1/2016

144
:02/24/040/00179/AM14/        06.07.2015

Decision:AD/L dated 24.09.2015 wasissued by D/oC&PC to flrm.This wasお‖owed by Final Reminder from
DGFT on 09.02.2016 for submission ofinformation.The committec noted that the flrm failed to submitthe

rcquisitc information even aner inal reminder and thus,decided to reieCt the case.

Case No。 :31/18/87-ALC1/2015  Party Name:FPIINDUSTRIES  IMcct No/Date:9/87‐
PRIVATE LIMITED        IALC1/2016

12.09.2016

Decision : A DIL dated 02.122015 was issued by D/o C&PC to firm. This was followed by final Reminder from
DGFT on 09.02.2016 for submission of information. The committee noted that the firm failed to submit the
requisite information even after final reminder and thus, decided to reject the case.

Case No.:35/18/87‐ ALC1/2015 Party Name:SUMILON
INDUSTRIES LIMITED,

ou ,Q File:0ri87l050/00205/AMl6/ RLA File
: 52/24 I 040 I 00006/AM I 6/

Decision: Application of the firm has been forwarded to D/o C&PC. Comments awaited.

け
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Case No.:57/18/87-ALC1/2015 Party Name:LLOYD
INSULATIONS(INDIA)
LIMITED

47 HQ File:01/87/050/00227/AM16/RLA File
:03/95/040/00208/AM16/

Case No。 :22/18/87‐ ALC1/2015 Party Name:JJ.PLASTALLOY
PVTo LTD.,

HQ Filc

:01/87/050/00192/AM16/

HQ File

:01/87/050/00195/AM16/

Decision:Thc Committec

RLA F‖ e
:15/24/040/00009/AM16/

RLA File
:15/24/040/00012/AM16/

idered thc in the

Mect No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310797257

15.07.2015

Mcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:1510022071
28.072015

the fo1lo、vi

Lic.No/Date:1510022072

30.07.2015

Status:
Rejected

Decision : A D/L dated 04.12.2015 was issued by D/o C&PC to firm. This was followed by final Reminder from
DGFT on 09.02.2016 for submission of information. The committee noted that the firm failed to submit the
requisite information even after final reminder and thus, decided to reject the case.

48

Status:
Approved

under:

Status:
Approved

Decision: Committee considered the case in the meeting and ad-hoc

RA may take consequential action as per Policy / Procedures.

Case No.:25/18/87-ALC1/2015 Party Name:JJ.PLASTALLOY  Meet No/Date:9/87‐
PVT,LTD.,              ALC1/2016

‐
12.09.2016

49

RA may take consequential action as per Policy / Procedures.

Case No.:48118/87-ALcltz}ls Party Name:BAYER Meet No/Date:9/87- Status:
DeferredMATERIALSCIENCE PVT,   ALC1/2016

LTD.,

50 1HQ File:01/87/050/00218/AM16/‐ RLA Filc
:03/94/040/00294/AM16/

Decision z ADIL No.460lll39l20l5-PC-II dated 13.01.2016 was issued by D/o C&PC to firm. Reply still
awaited. Thus, the Committee decided to issue reminder to the firm for submission of the requisite information.

51 Case No。 :30/18/87‐ ALC1/2015 Party Name:MULTITECH

12.09.2016

Lic,No/Date:0310797849

30.07.2015

VC 1 norms as
Export Item Export

Quanjty(MT)
Import item Quantity a1lowed

(MT)
Filler Master Batch containing
minimum 125 MT Polyproplene
including both variety

500.000 1 . Polypropylene Granules 64.380

2. Moplen -HP500N
Polypropylene

64.380

: 'l'he Committee considered the case in the meeting and approved the ad-hoc norms as under:
Export Item Export Quantity

(MT)
Import item Quantity

allowed (MT)
Filler Master Batch containing
minimum 150 MT of Liner Low
Density Polyethylene

500.000 1. Liner Low Density
Polyethylene

154.500

…
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PRODUCTS PRIVATE
LIMITED

HQ Πお:ol,恵ウ/o56'00'66/AM16/良 LA Fiお
:31/83/040/00044/AM16/

Case No.:22/20/87… ALC1/2015 Party Name:KRISHNA
ANT10XIDANTS PVT.LTD.

52 HQ File:01/87/050/00266/AM16/RLA Filc

Case No.:36/18/87‐ ALC1/2015  Party NameiSUMILON
POLVTSTER LIMITED

HQ File:01/87/050/00206/AM16/‐ RLA File
:52/24/040/00023/AM16/

PVT LTD

55 HQ File:01/87/050/00165/AM16/RLA File

:34/24/040/00135/AM16/

Deferred

Decision : ADIL No. 4601lll49l20l5-Pc.ll dated22.12.2015 was issued by D/o C&pC to firm. The Committee
decided to issue a last reminder to the firm for submission of information.

Case No。 :41/2/87‐ALC1/2016

HQ File:01/87/050/00043/AM17/

Party Name:RAPID
ENGrNEERING CO.P.LTD.

RLA File
:05/24/040/00260/AM16/

ALC1/2016
12.09.2016

Lic.No/Datei3110065581

04.08.2015

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0310797923

Lic.No/Date:5310018517

06.08.2015

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:5210041597

07.08.2015

12.09.2016

Lic.No/Datc:3410041441

11.08.2015

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0510395482

31.08.2015

膨
■

鉄

:03/94/040/00324/AM16/        04.08.2015

Decision : In response to D/L issued by D/o C2乾 PC, the nrm has furnished thc required information and the
matter is undcr consideration.

Status:
Deferred

Status:
Deferred

Status:
Rejected

Status:
Rejected

Status:
Deferred

Case No.:38/18/87-ALC1/2015  Party Name:TAG CHEMICALS Meet No/Date:9/87¨
INDIA PVT LTD,         IALC1/2016

112.09.2016

53 HQ File:01/87/050/00208/AM16/RLA File
i53/24/040/00020/AM15/

Decision : ADIL No.46011114612015-PC-ll dated 22.12.2015 was issued by Technical Authorityto firm. Reply
still awaited. Thus, the Committee decided to issue last reminder to the firm for submission of the requiiite
information.

%

54

Decision : ADIL dated 04.12.2015 was issued by Technical Authority to firm. This was followed by last
Reminder from DGFT on09.02.2016 for submission of information. The committee noted that the firm failed to
furnish the requisite information even after last reminder and thus, decided to reject the case.

Case No。 :42/16/87‐ ALC1/2015  ‐Party Name:R.K.RECLAIM   Mcet No/Date:9/87¨
IAND RUBBER PRODUCTS   IALC1/2016

Decision: AD/L No. 7/105/2016-TSW dated 20.05.2016 was issued by DIPP. The Committee considered and
decided to reject the case due to non furnishing of NOC from MOEF.
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Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.

Case No.:20/20/87-ALC1/2015  Party Name:GUJARAT FLUORO MectNo/Date:9/87-

ICHEMICALS LTD         IALC1/2016
112.09.2016

57 Ho Rle:61/87Ю
36'Oo264'AM16′ iLA Riさ           二i`.ヽ6/D表ま3416o414うウ

:34/24/040/00158/AM16/       109.o9.2015

Decision:A copy ofappHcation has been forwarded to Technical Authority.Comments awaitcd.

Status:
Deferred

Status:
Deferred

０
０

Case No.:21/20/87-ALC1/2015  Party Name:GUJARAT FLUORO
CHEMICALS LTD

HQ Filc:01/87/050/00265/AM16/RLA File

:34/24/040/00159/AM16/

Decision:AD/L No.46011/1/2008-PC― II dated 18.02.2016 was
still awaited.Thus,the Committee decided to issue reminder

informatlon.

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:3410041498

09.09.2015

issued by Technical Authority to firm. Reply
to the firm for submission of the requisite

Case No。 :28/21/87… ALC1/2015  Party Name:KONNARK
POLYⅣER PVT.LTD

59 HQ 
ΠたЮ1/87Ю 50/00310/AM16/鷺

ら』::0/00381/AM16/

ILTD.

61 HQ File:01/87/050/00250/AM16/IRLA File

Decision : A D/L No. 460111112008-PC-II dated 18.02.2016 was issued by Technical Authority to firm. Reply
still awaited. Thus, the Committee decided to issue reminder to the firm for submission of the requisite
information.

Case No.:8/1187-ALCll20l6 Party Name:G+HLIZINDIA Meet No/Date:9187- Status:
DeferredPRIVATE LIMITED

60 HQ File:01/87/050/00362/AM16/IRLA File

1                            103/94/040/00467/AM16/

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.

CaseNo.:6/20187-ALcllz0ls PartyName:WACKER Meet No/Date:9/87- Status:
DeferredMETROARK CHEMICALS PVTIALC1/2016

Party Name:POLYFILL
TECHNOLOGIES PVT LTD

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310798906

15,09.2015

ALC1/2016
12.09.2016

Lic.No/Date:0310798888

15.09.2015

12.09.2016

Lic.No/Date:0210206166

Meet No/Date:9/87-

ALC1/2016

rStatus:
Deferred

Status:
Deferred

陸

102/24/040/00120/AM16/    ・  18.09.2015

Decision:In response to D/L issued by Technical Authority,the flrnl has furnished the required information and

the rnatter is under consideration.

62 Case No.:2/18/87‐
ALC1/2015
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HQ File:01/87/050/00172/AM16/IRLA File

i34/24/040/00170/AM16/

R:宙盤fiξtti品赫:lTedbyTさ
ch請ctt AtthⅢ

,

Case No.:24/20/87¨ ALC1/2015 Party Name:PIDILITE
INDUSTRIES LIPIITED

63 HQ File:01/87/050/00268/AM16/‐ RLA File
:03/95/040/00634/AM14/

Case No.:29/21/87-ALC1/2015  Party Name:EXPANDED

I                     IPOLYⅣ IER SYSTEMS PVT.
‐                      LTD
64 Ho Filも

:01/8ケ /050/Ob3H/AM16/良 LA File
1                            103/94/040/00414/AM16/

Party Name:PIDILITE
INDUSTRIES LIMITED

65 1HQ File:01/87/050/00316/AM16/IRLA File
:03/95/040/00100/AM14/

ICase No.:35/21/87‐ALC1/2015  Party Name:PIDILITE
INDUSTRIES LIMITED

66 HQ 
ΠたЮ1/87Ю 50/00317/AM16/鷺

ら男 :0/00544/AM15/

Party Name:PIDILITE
INDUSTRIES LIMITED

12.09.2016

Lic.No/Date:3410041531  1
21.09.2015

■m has hrゴ shed the req面 :もd iAお品農お五五五athe

Decision:AD/L No.46011/103/2009-PC.II dated 16,02.2016&05.04.2016(Reminder)waS iSSued by Technical

Authority to flrm. Reply stiH a、 vaited. Thus, the COnllnittee decided to issue last reminder to the f1111l fOr

submission ofthe requisite informatiOn.

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310798998

22.09.2015

Mcet No/Datc:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310799110

30.09.2015

Mcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0310799112

30.09.2015

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310799114

30.09.2015

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310799122

01.10.2015

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision: A copy of application has been forwarded to Technical Authority. Comments awaited.

Case No.:34/21/87-ALC1/2015

Decision: ADll' No. 46011110312009-PC.II dated 04.04.2016 was issued by Technical Authority to firm. Reply
still awaited. Thus, the Committee decided to issue last reminder to the firm for submission of the requiiite
information.

Decision: AD/L No. 4601l/103/2009-PC.II dated 04.04.2016 was issued by Technical Authority to firm. Reply
still awaited. Thus, the Committee decided to issue reminder to the firm for submission of the requisite
information.

Case No。 :33/21/87‐ ALC1/2015

U' ,rQ nit" ,oVazlo50/003 t5/AMt6/ RLA File
:03 I 9 5 / 040 I 00099 I AMI 4 I

Decision: AD/LNo.46011110312009-PC.IIdated05.04.2016wasissuedbyTechnical Authoritytofirm.Reply
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sti‖  awaited. Thus, the Cominittee decided tO issue renlinder to the nrm for sub■lission Of the requisite
‐lnformatЮ n.

ICase No.:31/21/87-ALC1/2015 ,Party Name:ASHLAND INDIA IMect No/Date:9/87-     lstatus:
PRIVATE LIMITED       ALC1/2016        1Deferred

12.09.2016

68 1HQ File:01/87/050/00313/AM16/IRLA File               Lic.No/Date:0310799299

103/94/040/00476/AM16/        09.10.2015

1   Decision: In rcsponse to l〕 /L issued by Technical Authority,the fIIHl has funlished the required infolHlation and

the rnatter is under consideration.

ICase No。 :6/22/87-ALC1/2015  Party Name:SRF LIMITED   ‐Mcet No/Date:9/87-     lstatus:
IALC1/2016          1Deferred
12.09.2016

69 1HQ Filc:01/87/050/00339/AM16/RLA File              Lic.No/Date:0410161092  ‐

:04/24/040/00021/AM16/        09.10.2015               1

1Decision:AD/L No.46011/61/2014‐ PC.Ⅱ dated 19,04.2016 was issued by Technical Authority to f11111.Reply

lStill awaited.Thus,the considered the case and decided to referto DIPP.

ICase No.:30/21/87‐ALC1/2015  Party Name:EXPANDED     4ヽeet No/Date19/87-     Status:
POLYMER SYSTEMS PVT.  ALC1/2016          ‐Deferred

l                     lLTD                   12.09.2016           1
70 HQ liさ

:o1/患 7/050/66312/AMi6/良LA Fi16            titiヽ。/Date:0310799346 1
‐   |                             :03/94/040/00469/AM16/       12.10.2015               1

1Decision:A copy ofapplication has been forwarded to Technical Authority on 08.03.2016.Comments awaited.

‐Case No.:10/21/87-ALC1/2015  Party Name:BLS POLYMERS  Mcet No/Date:9/87-      Status:
ILTD.                 ‐ALC1/2016          1Deferred

12.09.2016              
‐

71 HQF‖
e Ю1/87Ю 50/00292/AM16/長 LA Fib           Lic.No/Date:0510395891 ‐

1                            105/23/040/00297/AM16/        13.10.2015              1           ‐

Decision:A copy ofapplication has been forwarded to Tech‖ cJ Autho面 ty.                ‐

ICase No.:40/21/87‐ALC1/2015  Party Name:SHANKAR      Ⅳleet No/Date:9/87-     Status:
I                      PACKAGINGS LINIITED     ALC1/2016          :Deferred

12.09.2016
721。
iぉ bi′j7/036ん 6bう,,AMi″ itA「i3 ~     Ыc.No/Dttα0310799710 1    ‐

:03/95/040/00461/AM16/        28.10.2015

1Decision:The Committee considered the case and decided to referto DIPP.                          |

ICase No.:9/22/87-ALC1/2015  1Party Name:SRF LIMITED    ‐Mcet No/Date:9/87¨     Status:    |
ALC1/2016          1Approved  ‐
112.09.2016              1           173 1                            1

1HQ File:01/87/050/00342/AM16/RLA File              Lic.No/Date:0410161244
1                             :04/24/040/00159/AM16/       130.10.2015              ‐           |
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Decision: The Committee considered the case in the meeting and
applied for by the firm in their Advance Authorization .

RA may take consequential action as per Policy / Procedures.

Case No.:7/22187-ALClt2)ls Party Name:SRF LIMITED

1A' ' HQ File :01/87/050/00340/AMl6/ RLA File
:04 124 I 040 I 00 1 46 I AMI 6 I

Case No.:15/4/87-ALC1/2016   Party NamciSYNTHETIC
PACKERS P LTD

HQ File:01/87/050/00071/AM17/‐ RLA File
:07/24/040/00238/AM16/

Decision:A copy of appHcation has beenお rwarded to Technical

decided to approve the adhoc norms as

Decision : The Committee considered the case and decided to refer to DIPP.

Case No。 :8/22/87-ALC1/2015 Party Name:SRF LIMITED

'7\'" HQ File :01/87/050/0034l/AMl6/ RLA File
:04 I 24 I 040 I 00 I 47 I AMt 6 I

Decision : The Committee considered the case and decided to refer to DIPP.

ICase No。 :11/1/87-ALC1/2016  Party Name:INDOFIL
I                    INDUSTRIES LTD.

76 HQ File:01/8ラ
/050/00365/AMi`/良 LA li18

:03/94/040/00556/AM16/

IDecision:A copy of application has been forwarded to Technical Authority

Case No.:9/21/87-ALC1/2015  Party Name:NATUR TEC INDIA MeetNoノ Date:9/87-
|                     IPRIVATE LIMITED        :ALC1/2016

112.09.2016
77責
。Fitt biた ,/o66/o6'91'AM16/1良LA Fiさ           Lic.No/Dttα 0410161273
1                             :04/24/040/00174/AM16/       104.11.2015

1)ecision:A copy of application has bcen forwarded to Tcchnical Authority

IMeet No/Date:9/87¨

ALC1/2016
12.09.2016

Lic.No/Date:0410161252

02.11.2015

Mcet No/Datci9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0410161253

0211.2015

Meet No/Date:9/87-

IALC1/2016
112.09.2016

1ン iC●No/Date:0310799949

102.11.2015

IMcet No/Date:9/87-

ALC1/2016
112.09.2016

1Lic.No/Date:0710109011
105.11.2015

Authority

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

財

78

ICase No.:26/21/87‐ALC1/2015  Party Name:MPD INDUSTRIES MeetNo/Date:9/87-
'                     PVT.LTD.,             IALC1/2016

79                                                           12.09.2016

HQ File:01/87/050/00308/AM16/RLA File             Lic.No/Date:5610004738
1                             :56/24/040/00023/AM16/       106.ll.2015
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to ,e File :01/8710s0/00306/AM16/ RLA Fite
:3 4 124 I 040 I 0021 0 I AMt 6 I

Decision : The committee considered the case and decided to refer to DIpp.

Case No.:48/21/87… ALC1/2015  Party Name:ENVITECH
I                    ICHEMICAL SPECIALITIES

PVT.LTD
81責
。File:01/87/05b/66330/AM16′ RLA rile

:31/83/040/00113/AM16/

Decision : A copy of application has been forwarded to Technical

Case No.:24 l2ll87-ALCtl2)tS party Name:MEDICAP INC.

t' ,e File :01/87/0s0/00j28/AMrol :nle pite

:08 I 24 I 0 40 I 0022 5 I A]Mt 6 I

ICONVEYORS LIMITED

HQ File:01/87/050/00368/AM16/RLA File

103/94/040/00623/AM16/

Decision:A copy ofapplication has been forwarded to Technical

Case No。 :18/21/87-ALC1/2015  Party Name:NEXGEN
FLUOROPOLYⅣ ERS PVT.
ILTD

HQ File:01/87/050/00300/AM16/RLA File

:05/24/040/00380/AM16/

Authority

Mcet No/Date:9/87-

‐ALC1/2016
112.09.2016

Lic.No/Date:3410041667

109.11.2015

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Datei3110065753

09.11.2015

‐ALC1/2016
12.09.2016

Lic.No/Date:0310800252

116.11.2015

Authority.

Mcet No/Date:9/87¨

ALC1/2016
112.09.2016

:Lic.No/Date:0510396346

117.11.2015

Meet No/Date:9/87-

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:

82

IDecision:The Committee cOnsidered the case and decided tO referto DIPP.

Case No。 :6/21/87-ALC1/2015  Party Name:WEILBURGER   Meet No/Date:9/87-
COATINGS(INDIA)PRIVATE ALC1/2016
LIMITED               12.09.2016

HQ File:O1/87/050/00288/AM16/‐ RLA File Lic.No/Date:0210206269
:02/24/040/00094/AM16/       10.11.2015

Decision:A copy ofapplication has becn forwarded to Technical Authority.

Case No。 :46/21/87-ALC1/2015  Party Name:ARVIND LIMITED MeetNo/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0810136502

10.11.2015

Decision : The committee considered the case and decided to refer to DIpp.

Case No.:14/1187-ALCll20l6 Party Name:INTERNATIONAL MeetNo/Date:9187-

０
年
　
“

84

０
０

Decision : A copy of application has been tbrwarded to Technical Authority

86 Case No.:20/21/87‐ ALC1/2015  Party Name:INDICA
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:12/24/040/00004/AM16/        24.11.2015

Decision:A cOpy of application has been fOrwarded to Technical Authority

Case No.:1/2/87-ALC1/2016   Party Name:FPI i｀ bむS↑RIES  IMeも tヽ6/Date19′念ケ_

,CONVEYORS LIMITED

HQ File:01/87/050/00302/AM16/RLA Filさ

ALC1/2016
12.09.2016

Lic.No/Date:1210009514

IALC1/2016

12.09.2016

Lic.No/Date:3110065773

27.11.2015

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310800535

01.12.2015

Lic.No/Date:0310800626

103.12.2015

Authority.

'Mcet No/Date:9/87-ALC1/2016
12.09.2016

Lic.No/Date:5210041708

104.12.2015

Authority.

Meet No/Date:9/87‐

ALC1/2016
112.09.2016

Lic.No/Date:0410161374

Deferred

Status:
Deferred

Status:
Deferred

,Status:

Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

87

IPRIVATE LIMITED

Ю1/8ケ/036/oboo3/AM17′ 1良LA Πお
131/83/040/00109/AⅣ116/

HQ Filc

Decls10n

"

: A copy of application has been forwarded to Technical Authority

Case No.:16/1/87-ALC1/2016  Party Name:ACG

PHARMAPACK PVT LTD

88‐ HQ由さ:61,患ウん3o/o6jケ6広Ml″ iLAnお
:03/94/040/00638/AM16/

Decision : A copy of application has been forwarded to Technical Authority.

Case No.:4211t87-ALCll20l6 Party Name:BILCARE LIMITED Meet No/Da te:91g7-
ALCU2016
12.09.2016t' ,Q File :01/87l050/00396/AMl6/ RLA File Lic.No/Date :3t100657.7

:3r/83104010010I/AMI6/ 01.12.2015
Decision : A copy of application has been forwarded to Technical Authority,

Case No.:13/1/87‐ ALC1/2016  Party Name:ASHLAND INDIA  Meet No/Date:9/87¨
PRIVATE LIMITED        IALC1/2016

12.09.2016

Ｑ

χ

190

91

HQ File:01/87/050/00367/AM16/RLA File

:03/94/040/00585/AM16/

Decision:A copy of applicatiOn has been for、 varded to Technical

Case No.:34/20/87-ALC1/2015  Party Name:QREX FLEX

PRIVATE LIMITED

HQ File:01/87/050/00278/AM16/RLA File

152/24/040/00059/AM16/

Decision:A copy of application has been forwarded to Technical

Case No.:31/2/87-ALC1/2016   Party Name:SRF LINIITED

HQ File:01/87/050/00033/AM17/IRLA File

27
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:04/24/040/Oo194/AM16/ 09.12.2015
Decision : A copy of application has been forwarded to Technical Authority.

CaseNo.:20/1187-ALCL/2016 partyName:KAYGEE_
Mcet No/Date:9/87‐

ILOPAREX INDIA PVT.LTD. IALC1/2016

93童。rilさ :oiたウ/03o/Ob」ウ4,AMi`′ 1良LA riiも
,03/94/040/00762/AM16/

Party Name:SHAKTI
ECOGuEN

941。
Fiぉ :Oi/87/636フ662患ゴ/AMi6/■ LA rilさ

|:06/24/040/00o42/AM16/

Case No.:38 120187-ALCL/2015 party Name:Snp lilAfBO

q5-" 
HQ File:0ll87lO5OlO0282tAMl6t RLA Fite

.

:04 /24 t040 t 0025Zt AMt 0 t
Decision : A copy of application has bien forwarded to Technical

Case No.:1811187-ALCL/2016 Party Name:EXpANDEb
POLYMER SYSTEMS PVT,
LTD

OA'" HQ Fite :01/87/05ot0o372tAMl6/ RLA Fite
, :03 I 9 4 / 040 /007 I 3 I AMt 6 /

Decision : A copy of application has been forwarded to DIPP on 26.08.2016. comments awaired from DIpp.

ICase No.:1/21/87‐ ALC1/2015

12.09.2016

Lic.No/Date:0310801221

18.12.2015

IMcet No/Date:9/87-
IALC1/2016

12.09.2016

Lic.No/Datc:0610038281

21.12.2015

Meet No/Date:9/87…

IALC1/2016
112.09.2016

1Lic.No/Date:0410161457
.29.12.2015

Authority.

:Meet No/1〕 ate:9/87-

IALC1/2016

112.09.2016         
｀

ILic.No/Date:0310801480
101,01.2016

IMcet No/Date:9/87‐

‐ALC1/2016
112.09.2016

Lic.No/Date:0310801502

101.01.2016

Authority.

IMcet No/Date19/87-

IALC1/2016

12.09.2016

1Lic.No/Date:3110065853
108.01.2016

Authority

Status:
Deferred

Status:
Rejected

IStatus:

IDeferred

sirio.i
Deferred

Status:
Deferred

Status:
Deferred

Decision: The Committee considered the case and decided to reject due to non-furnishing of NOC from MOEF.

97

Decision : A copy of application has been forwarded to Technical Authority.

ICase No.:21/1/87-ALC1/2016  1Party Name:KKALPANA

I                   IINDUSTRIES(INDIA)
I                      LIMITED,
HQ File:01/87/050/00375/AM16/RLA File

1                              103/94/040/00764/AM16/

Decision:A copy ofapplication has been forwarded to Technical

Case No.:50/1/87‐ ALC1/2016  Party Name:ENVITECH
ICHEMICAL SPECIALITIES
PVT.LTD

HQ Filc i01/87/050/00404/AM16/RLA Filc

131/83/040/00136/ANI11 6/

Decision:A copy ofapplication has bcen forwarded to Technical
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" ,Q File :01/87/050/00364/AM16/ RLA File

1ol Hq rit.

Ctte N∝ Wν 87ALCν2m6 Pa■ y NameCOVESTRO(  Me∝ NげDttαり87  .med ‐懲INDIA)PRIVATE LIMITED   ALC1/2016
12.09.2016

Lic.No/Datei0310801704
|:03/94/040/00555/AM16/      11.01.2016           1

Decision:A copy ofapplication has been forwarded to Technical Authority.

Case No.:5/22/87‐ ALC1/2015  Party Name:WEILBURGER   ‐Meet No/Datci9/87-     status:
COATINGS(INDIA)PRIVATE .ALC1/2016         Deferred
lLIMITED               12.09.2016           1

100 HOriiも
               RLA lile              tic.、。/batei6,lo,664j患   ‐

:01/87/050/00338/AM16/        :02/24/040/00009/AM16/        12.01.2016

Decision:A copy ofapplication has been for、varded to Technical Authority.

Case No。 :11/22/87-A】 LC1/2015  Party Name:ALST()NE         Meet No/Date:9/87-       

‐認 td   l 鎮INDUSTRIES PVT LTD     IALC1/2016

RLA File

12.09.2016

Lic.No/1〕ate:1310048095
:01/87/050/00344/AM16/        :13/24/040/00037/AM16/       13.01.2016

1)ecision:A copy ofapplication has been forwarded to Technical Authority.

Case No.:31/1/87‐ ALC1/2016  Party Name:KLJ POLYMERS& Mcet No/Date:9/87‐      status:
|                   ICHEMICALS LTD.,       :ALC1/2016         1Deferred

:12.09.2016

102 HQ Filさ
               RLA File              Lic.No/Date:0510397287

:01/87/050/00385/AM16/       105/23/040/00408/AM16/       13.Ol.2016

Decision:A copy ofapplication has been forwarded to Technical Authority.

ICase No.:32/1/87-ALC1/2016  Party Name:KLJ POLYMERS& Mcet No/Date:9/87‐      IStatus:
ICHEMICALS LD.,       ,ALC1/2016         :Deferred

112.09.2016

103‐ HoFi16               1RLA File              Lic.No/Date:0510397288
1:01/87/050/00386/AM16/        :05/23/040/00409/AM16/       13.01.2016              ‐

1)ecision:A copy of application has been for、 varded to Technical Authority.

Case No.:33/1/87-ALC1/2016  1Party Name:KLJ POLYMERS&IMcet No/Date:9/87-    IStatus:
CHEMICALS LD.,       IALC1/2016         1Deferred

i12.09.2016              1
1041責
。rii8               ‐良LA rilさ              Lic.No/Date:0510397289  ‐
:01/87/050/00387/AM16/        :05/23/040/00410/AM16/        13.01.2016

1Decision:A copy ofapplication has been forwarded to Technical AuthoHty.

Ю5Case N∝
34/V諄■ LC協脱6[an」

鱚 電器「
YMERS&造

き淋

り`
"‐  IM、 d
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HQ File

:01/87/050/00388/AM16/
RLA File
:05/23/040/00411/AM16/

12.09.2016

Lic.No/Datc:0510397290

13.01.2016

Authority.
Decision : A copy of application has been forwarded to Technical

‐Case No.:4/22/87‐ ALC1/2015

106‐
Ho File

:01/87/050/00337/AM16/

Case No.:18/22/87‐ ALC1/2015

HQ File

:01/87/050/00351/AM16/

Case No.:51/1/87-ALC1/2016

108 HQ File

:01/87/050/00405/AM16/

1091HQ Filさ

:01/87/050/00057/AM17/

Case No.:4/4/87-ALC1/2016

HO.HO File

Case No。 :28/8/87-ALC1/2016

HQ File

:O1/87/050/00140/AM17/

Party Name:WEILBURGER   IMcet No/Dtte:9/87-
COATINGS(lNDIA)PRIVATE ALC1/2016

Decision : A copy of application has been forwarded to Technical Authority.

LIMITED

RLA File
:02/24/040/00017/AM15/

Party Name:ENVITECH
CHEMICAL SPECIALITIES
PVT.LTD

RLA File
:31/83/040/00150/AM16/

Party Name:SHAKTI
ECOGREEN

RLA File
:06/24/040/00045/AM16/

RLA File

:03/94/040/00787/AM16/

Party Name:R.R.KABEL
LIMITED,

RLA File

Party Name:PROPACK
INDUSTRIES(PROP.KUNAL
PLASTICS PVT.LTD)

RLA File
:03/95/040/00704/AM16/

12.09.2016

Lic.No/Date:0210206448

14.01.2016

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:3110065872

15.01.2016

Meet No/Date:9/87¨

ALC1/2016
12.09.2016

Lic.No/Datc:0610038303

18.01.2016

Mcet No/Date:9/87‐

IALC1/2016

112.09,2016

Lic.Noノ〕Date:0310801858

118.01.2016

Authority.

Mect No/Date:9/87-
IALC1/2016

112.09.2016

:Lic.No/Date:0310801854

Meet No/Date:9/87-

ALC1/2016   ,
12.09.2016

Lic.No/Date:0310801833

18.01.2016

Status:
Deferred

Status:
Deferred

Status:
Rejected

Status:
Deferred

Status:
Deferred

Status:
Deferred

107

Decision : A copy of application has been forwarded to Technical Authority.

Decision: The Committee decided to reject the case due to non-furnishing of NOC from MOEF.

Case No.:1/4/87-ALC1/2016   Party Name:GARIB NAWAZ
ENTERPRISES

Decision : A copy of application has been forwarded to Technical

:01/87/050/00060/AM17/       103/95/040/00710/AM16/       18.01.2016

Decision:A copy ofapplication has been ibr、vardcd to Tcchnical Authority.
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Decision : The Committee considered the case and decided to refer the matter to DIpp.

Case NQ`5/1/87-ALC1/2016  Party Namα MPD INDUSTRIES Mcet No/Datα9/87-     lstaビ
itd   CPVT.LTD。 ,              ALC1/2016

112 
Hq rit. RLA File

‐  |:01/87/050/00399/AM16/    1:56/24/040/00046/AM16/    119.01.2016        1

1  1Decision:A copy ofapplication has been forwarded to Technical Authority.

Case No.:38/1/87… ALC1/2016  Party Name:MARUTITECHNO MeetNo/Date:9/87-     lstatus:
RUBBER PVT.LTD.       ALC1/2016          1Deferred

12.09.2016              1
H3HQ rile               RLA File              tic.Noノ

Date:0510397」 ウう  |
|  :01/87/050/00392/AM16/    :05/24/040/00508/AM16/   120.01.2016       1

1)ecision:A copy ofapplication has been forwarded to Technical Authority.

|  ICase No.:39/1/87-ALC1/2016  Party Name:SWASTIK      Mcet No/Datc:9/87-     Status:
POLYMERS             ‐ALC1/2016          1Deferred

112.09.2016              1
114 AQ rilさ

                1良LA File               ti`:ヽ6/Datさ :051039ウ j`う  |
:01/87/050/00393/AM16/     .:05/24/040/00512/AM16/      20.01.2016           1

1)ecision:A copy ofapplication has been forwarded to Technical Authority.

Case No.:29/8/87-ALC1/2016  Party Name:WELSET PLAST  ‐Mcet No/Date:9/87-     status:
EXTRUSIONS PVT.LTD.    ALC1/2016          1Deferred

112.09.2016              :
115‐責。niさ          ―RLA ni6         Lお :、6/Dtte:6」 ib80i03ウ  |
::01/87/050/00141/AM17/    1:03/95/040/00780/AM16/    122.01.2016         1

1)ecislon:A copy ofapplication has been forwarded to Technical Authority.

Case No.:3/3/87… ALC1/2016   Party Name:POLYCAB WIRES ‐Mcet No/Date:9/87-     Status:
PVT.LTD.             ALC1/2016          1Deferred

12.09.2016              1
116.Ho Filさ

               1良 LA Filさ              Lic.No/Date:0310802043  1
:01/87/050/00056/AM17/        :03/95/040/00612/AM16/       27.01.2016              1

1Decision:The Conllnittee considered the case and decidcd to refer the matter to DIPP.

ICase No.:32/2/87-ALC1/2016  1Party Name:SRF LIMITED    Mcet No/Date:9/87‐      IStatus:
IALC1/2016         1Deferred
112.09.2016              :

H7責
Q lilさ                IRLA File              ‐Lic.No/Date:0410161556  1
:01/87/050/00034/Aゝだ17/        :04/24/040/00221/AM16/       .28.01.2016              1

Decision:The Conlmittee considered the casc and decided to referthe rnatter to DIPP.

31
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‐Case No。 :33/2/87-ALC1/2016

H8責
Q File
:01/87/050/00035/AM17/

Case No.:9/8/87¨ ALC1/2016

HQ File

:01/87/050/00121/AM17/

Case No.: I 1 /8187 -ALCll20t6

120 
Hq rit.

Case No.:12/8/87-ALC1/2016

HQ Filc

:01/87/050/00124/AM17/

1221責
。ri16
:01/87/050/00343/AM16/

123‐
Ho Filさ

:01/87/050/00333/AM16/

Party Name:INTERNATIONAL IMcet No/Date:9/87-
CONVEYORS LIMITED     ALC1/2016

12.09.2016

RLA File Lic No/Date:0310802087

Party Name:SRF LIMITED

RLA File

:04/24/040/00222/AM16/

Party Name:INTERNATIONAL
CONVEYORS LIMITED

RLA File
:03/94/040/00835/AM16/

Party Name:INTERNATIONAL
CONVEYORS LIMITED

RLA File

:03/94/040/00870/AM16/

RLA File
:05/23/040/00405/AM16/

Mect No/Date:9/87-

ALC1/2016
12.09,2016

Lic.No/Date:0410161554

28.01.2016

Mcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0310802086

28.01.2016

Mcct No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310802100

29.01.2016

‐Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0510397450

01.02.2016

Authority.

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:3210077816

109.02.2016

Mcet No/Date:9/87¨

ALC1/2016

Decision : The Committee considered the case and decided to refer the matter to DIpp.

Status:
Deferred

Status:
Deferred

iStatus:

IDeferred

Status:
Deferred

IStatus:

Deferred

Status:
Deferred

Status:
Deferred

119

Decision : A copy of application has been forwarded to Technical Authority, 陸

:01/87/050/00123/AM17/       103/94/040/00865/AM16/       28.01.2016

Decision:A copy ofapplication has been forwarded to Technical Authority.

つ
４

Decision : A copy of application has been forwarded to Technical Authority.

Case No.:10/22/87… ALC1/2015 1Party Name:ALP OVERSEAS
PVT.LTD.

Ｏ
ｒ
　
に

Decision : The Committee considered the case and decided to refer the matter to DIPP.

124 Case No.:8/8/87-ALC1/2016

Decision : A copy of application has been forwarded to Technical

Case No.:51 l2lt87-ALCltzIls Party Name:KARUR
K.C.P,PACKKAGNGS
LIMTED,

RLA File
:32/24/040/00036/AM16/

Party Name:EXPANDED
POLYMER SYSTEMS PVT.

叫
32
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ILTD 112.09.2016              1
HQ File              lRLA Filさ              tic.N6/Ditさ :6jlo恵o2j91  1

1  1:01/87/050/00120/AM17/     1:o3/94/040/00744/AM16/      o9.o2.2016
‐  Decision:A copy ofapplicatiOn has bcen fOrward61 tO Technical Autho面

ty.

Case No.:31/8/87¨ ALC1/2016  Party Name:KAYGEE‐       Meet No/Date:9/87-     status:
ILOPAREX INDIA PVT.LTD. ALC1/2016          1Deferred

12.09.2016              1
125‐
HQ Aぉ         IRLAttL       ic.N6/Dat&6bi0862`i5
:01/87/050/00143/AM17/    :o3/95/040/00885/AM16/    15.02.2016       ‐
Decision:The Committee cOnsidcred the casc and dさ

`id8a to ieferthe matterto bill:

ICase No.:52/1/87-ALC1/2016  1Party Name:SI GROUP INDIA  ‐Mcet No/Date:9/87-     statuζ
:

ILIMITED              ‐ALC1/2016          1Deferred
12.09.2016

126‐
HoΠぉ        IRLAFilさ        由c.No/Ditα O」 lo802629
:01/87/050/00406/AM16/    :o3/95/040/00865/AM16/    ‐16.02.2016         1

1  Decision:A copy ofapplication has bcen fOrwardealo↑ さもぉhical Auth。面ty,

Case No。 :39/2/87-ALC1/2016  Party Name:INDIA GLYCOLS  Mcet No/Date:9/87‐      status:
LTD.,                ALC1/2016          Deferred

12.09.2016
1271。 ni8          1LARle         Lた .No/Dtte:0510397647
:O1/87/050/00041/AM17/    :05/23/040/00477/AM16/    18.02.2016

1   1)ecision:A copy ofapplication has been fOrwarded to Technical Authority.

Case No.:15/8/87-ALC1/2016  Party Name:DALMIA       Mcet No/Date:9/87-     status:
POLYPRO INDS.LTD.     ALC1/2016          Deferred

12.09.2016
128 Ho riた

          RLA Fib         Lic.No/Date:0310802749
:01/87/050/00127/AM17/      1:03/94/040/00944/AM16/      .22.02.2016

11)ecision:A copy ofapplication has becn ibrwarded to Technical Authority.

Case No.:1/6/87‐ ALC1/2016   Party Name:ECOPLAST LTD. Meet No/Date:9/87‐      Status:
ALC1/2016           Deferred
12.09.2016

1291。Πぉ          RLA Rle         Lic.No/Date:0310802801
101/87/C150/00100/AM17/    :03/94/040/00652/AM16/   123.02.2016       1

1Decision:A copy ofapplication has been forwarded to Technical Authority.

Case No.:16/8/87‐ ALC1/2016  Party Name:KONNARK      Mcct No/Datc:9/87-     status:
POLYMER PVT.LTD       ALC1/2016          ‐Deferred

130                                                        12.09.2016

HQ File               RLA File              Lic.No/Date:0310802815
:01/87/050/00128/AM17/   1:03/94/040/00987/AM16/   123.02.2016       1
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Decision : A copy of application has been forwarded to Technical Authority.

Bl lo由さ
:01/87/050/00036/AM17/

133責
。「ilさ
:01/87/050/00038/AM17/

134 uq rir.
:0 I / 87 I 050 / 00039 I AMl 7 I

135 
Hq nit.
:0 1 I 87 I 050 I 00040 I AMLT I

Case No.:35/2/87-ALC1/2016

HQ File

:01/87/050/00037/AM17/

RLA File
:04/24/040/00239/AM16/

Party Name:SRF LIMITED

RLA File
:04/24/040/00241/AM16/

RLA F‖ e
:04/24/040/00242/AM16/

RLA F‖ e
:04/24/040/00243/AM16/

RLA File
:04/24/040/00244/AM16/

LTD

RLA F‖ c
:03/94/040/00903/AM16/

Mcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Datc:0410161645

24.02.2016

Mcet No/Date:9/87‐

:ALC1/2016
112.09.2016

Lic.No/Date:0410161647
.24.02.2016

Authority.

:Meet No/Date:9/87-

ALC1/2016
112.09.2016

LicoNo/Date:0410161649

24.02.2016

Authority.

IMcet No/Date:9/87-

ALC1/2016
12.09.2016

1Lic.No/Date:0410161648

124.02.2016

Mect No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0410161646

24.02.2016

12.09.2016

Lic,No/Datc:0310802854

25.02.2016

Case No.:34/2187-ALCU20L6 party Name:SRF LIMITED

Decision : The Committee considered the case and decided to refer the matter to DIpp.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

IStatus:

IDeferred

つ
ん
う
Ｄ

Decision : A copy of application has been forwarded to Technicar

Case No.:3612187-ALCI/2016 party Name:SRI LIMITED

Decision : A copy of application has been forwarded to Technical

Case No.:3712187-ALCU20L6 party Name:Sni llmfgO

じ

∝

Decision : A copy of application has been forwarded to Technical Authority.

Case No.:38 12187-ALCll20t6 Party Name:SRF LIMITED

Decision : The Committee considered the case and decided to refer the matter to Dlpp.

‐Case No.:14/8/87‐ ALC1/2016

HQ File

:01/87/050/00126/AM17/

Party Namc:EXPANDED Mect No/Datc:9/87‐
POLYMER SYSTEMS PVT.  ALC1/2016

Decision : A copy of application has been forwarded to Technical Authority.
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Case No。 :49/2/87-ALC1/2016

137 HQ File

:01/87/050/00051/AM17/

Case No.:3/22/87¨ ALC1/2015

HQ File

:O1/87/050/00336/AM16/

139 nq nit"
:01 187 10501000211 AMIT /

l40 uq rit.
:01187 10501000241 AM|T I

Case No.:17/8/87-ALC1/2016

141 HQ File

:01/87/050/00129/AM17/

Case No.:3/2/87‐ ALC1/2016

HQ File

:01/87/050/00005/AM17/

Party Name:PUNE
METAGRAPH

RLA File
:31/83/040/00159/AM16/

Party Name:SUPREME
PETROCHEM LTD.,

RLA File
:03/95/040/00947/AM16/

RLA File
:03/95/040/00778/AM16/

RLA File
:03/95/040/00878/AM16/

Party Name:KKALPANA
INDUSTRIES(INDIA)
LIMITED,

RLA File
:03/94/040/01012/AM16/

ENVIRONMENTAL
SOLUTIONS PVT LTD

RLA File
:03/95/040/00089/AM16/

Mect No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Datei3110066027

03.03.2016

IMeet No/Date:9/87-
IALC1/2016
‐12.09.2016

Lic.No/Date:0310803047

04.03.2016

Authority.

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310803044

04.03.2016

Authority

lMcet No/Date:9/87-

ALC1/2016
112.09.2016

Lic.No/Date:0310803045

104.03.2016

Authority

.Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Datc:0310803081
‐04.03.2016

ALC1/2016
12.09.2016

Lic.No/Date:0310803097

07.03.2016

Decision : The Committee considered the case and decided to refer the matter to DIpp.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

:Status:

IDeferred

Status:
Deferred

138

Decision:A copy of application has been fOrwarded to Tcchnical

Case No.:19/2/87-ALC1/2016  Party Name:YASH POLY

.INDUSTRIES PVTo LTD

Decision:A copy of application has bcen forwarded to Tcchnical

Case No。 :22/2/87-ALC1/2016  Party Name:YASH POLY

INDUSTRIES PVT.LTD

レ

鉄

Decision : A copy of application has been forwarded to Technical

Decision : A copy of application has been forwarded to Technical Authority

Party Name:MACCAFERRI    Mcet No/Date:9/87‐

Decision : The Committee considered the case and decided to refer the matter to DIPP.
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ICase No。 :28/2/87‐ALC1/2016

143‐
責。 llic

101/87/050/00030/AM17/

1441責
。ぉi18
1:01/87/050/0001o/AM17/

ICase No.:15/2/87¨ ALC1/2016

145責
。 File

:01/87/050/00017/AM17/

Case No.:17/2/87-ALC1/2016

HQ File

:01/87/050/00019/AM17/

Decision:A copy of applicatiOn

Case No。 :21/2/87-ALC1/2016

HQ File

:01/87/050/00023/AM17/

1481責
。ぉile     ~~
::01/87/050/00026/AM17/

Party Name:LLOYD
INSULATIONS(INDIA)
LIMITED

RLA File
:03/95/040/00954/AM16/

RLA Filc
:03/95/040/00336/AM16/

Party Name:YASH PoLY
INDUSTRIES PVT.LTD

RLA F‖ e
i03/95/040/00698/AM16/

Party Name:YASH POLY
INDUSTRIES PVT.LTD

IRLA File

103/95/040/00700/AM16/

has bcen forwardcd tO Technical

,Party Name:VISEN
IINDUSTRIES LIMITED

IRLA File

103/95/040/00841/AM16/

RLA File
:03/95/040/00892/AM16/

Mcet NO/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310803100

07.03.2016

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic,No/Date:0310803153

'08.03.2016

Authority.

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0310803150
.08.03.2016

‐Meet No/Date:9/87-

IALC1/2016
112.09.2016

1Lic.No/Date:0310803148

08.03.2016

Authority.

IMcet No/Date:9/87-

IALC1/2016
112.09.2016

.Lic.No/Date:0310803154

108.03.2016

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Datc:0310803142

08.03.2016

Mcct No/Datc:9/87‐

ALC1/2016
12.09.2016

Decision : A copy of apprication has been forwarded to Technicar Authority.

Case No.:8/2/87‐ ALC1/2016   Party NameiVISEN
INDUSTRIES LIMITED

,Status:

Deferred

Status:
Deferred

Status:
Deferred

,Status:

Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

午

仁

Decision : A copy of application has been forwarded to Technical

Decision : A copy of application has been forwarded to Technical Authority.

①

＞

146

147

Decision : A copy of application has been forwarded to Technical Authority.

Case No.:24/2/87‐ ALC1/2016  .Party Name:NAVCHIN
INDUSTRIES α

Decision : A copy of application has been forwarded to Technical Authority

Case No.:27/2/87-ALC1/2016 Party Namc:MACCAFERRI
ENVIRONNLENTAL
SOLUTIONS PVT LTD

DЮ   ttb“
Udvo■

'I‐

ど'v tl,: ドヽ_″ Delhi‐11
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HQ File              RLA File              Lic.No/Date:0310803H9
‐:01/87/050/00029/AM17/     1:03/95/040/00952/AM16/      08.03.2016           1

1Decislon:The Comlnittec cOnsidered the case and decided to referthc rnatter to lDIPP.

Case No.:19/8/87-ALC1/2016  Party Name:EXPANDED     Mect No/Date:9/87-     status:
POLYMER SYSTEMS PVT.  IALC1/2016          1Deferred
LTD                   12.09.2016

150 HQ Filさ
               RLA File              ‐Lic.No/Date:0310803129

:01/87/050/00131/AM17/       lo3/94/040/01015/AM16/       108.03.2016              1

Decision:A copy of application has been forwarded to Technical Authority.

Case No.:16/2187-ALCll20l6 Party Name:YASH POLY MeetNo/Date:9187- Status: fU-INDUSTRIES PVT. LTD ALCUZ0\6 Deferred (--
12.09.20t6l5l 

Hg rit. RLA Fire Lic.No/Date:03r0803r79
:011871050100018/AMI7/ :03/95/040t00699/AMl6 r ,og.o3.2ot6

Decision : A copy of application has been forwarded to Technical Authority

Case No.:25/2/87-ALC1/2016  Party Name:YASH POLY     Mcet No/Date:9/87-     status:

INDUSTRIES PVT.LTD     ALC1/2016          1Deferred
112.09.2016

152 HQ ri18               RLA rilさ
              Lic.No/Date:0310803178

:01/87/050/00027/AM17/        :03/95/040/00903/AM16/       109.03.2016              1

1)ecision:A copy ofapplication has been forwarded to Technical Authority.

Case No.:40/2/87‐ ALC1/2016  Party Name:KLJ POLYMERS& IMcet No/Date:9/87-     status:
|                     ICHEMICALS LTD         ALC1/2016          1Deferred

112.09.2016              .
153責
。i16          RLA iお          Lた。Nも/Dttc:0510」 9ケ870 ‐
:01/87/050/00042/AM17/    1:05/23/040/00531/AM16/    109.03.2016         1

11)ecision:A copy of application has bcen forwarded to Technical Authority.

ICase No。 :18/8/87‐ALC1/2016  Party Name:KKALPANA     IMcet Noノ Date:9/87-     lstatus:
INDUSTRIES(INDIA)     IALC1/2016 Deferred A^_

154責
。rilさ

LIMITED,

RLA Filc

12.09.2016

Lic.No/Date:0310803184
:01/87/050/00130/AM17/        :03/94/040/01013/AM16/       109,03.2016              1

1)ecision:A copy ofapplication has been for、 varded to Technical Authority

lCase No。 :4/1/87‐ ALC1/2016   Party Name:VISEN        Meet No/Date:9/87-     Status:
.                   INDUSTRIES LIMITED     IALC1/2016         1Deferred

12.09.2016              1
155 HQ「

ilさ               RLA Fi18              Lic.No/Date:0310803199
:01/87/050/00357/AM16/       .:03/95/040/00132/AM16/        10.03.2016

Decision:A copy of application has bccn forwarded to Technical Authority
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‐Case No.:5/1/87-ALC1/2016   Party Name:VISEN        Mcet No/Date:9/87-     lstatus:
INDUSTRIES LIMITED     ALC1/2016         :Deferred

12.09.2016              1
156 HQ Filさ

               RLA Filさ               Lic.No/Date:0310803207  1
:01/87/050/00358/AM16/       103/95/040/00590/AM16/        10.03.2016              .

Decision:A copy of application has been forwarded to Technical Authority.

CaseNo.:4/2187-ALCll20l6 PartyName:VISEN Meet No/Date:9187- Status:
INDUSTRIES LIMITED     ALC1/2016

12.09.2016
157 HQ由le          RLA niさ         Lic.No/Dtte:0310803205
101/87/050/00006/AM17/        103/95/040/00133/AM16/        10.03.2016

Decision:A copy of application has been forwarded to Tcchnical Authority

CaseNo.:5/2/87-ALCll20l6 PartyName:VISEN
INDUSTRIES LIMITED     ALC1/2016 Deferred E

158 Hq rit.
12.09.2016

Lic.No/Date:0310803206

Deferred    l 
α

Meet No/Date:9/87¨        IStatus:

RLA File
:01/87/050/00007/AM17/       ‐:03/95/040/00263/AM16/        10.03.2016

Decision:A copy of application has bcen forwarded to Technical Authority

Case No.:1212187-ALCll20l6 PartyName:VISEN Mcet No/Date:9/87-       IStatus:
‐                   IINDUSTRIES LIMITED     ALC1/2016         1Deferred

12.09.2016              1
159 HQFile        lRLAFiさ

       bQNo/DtteЮ 310803201 1
:01/87/050/00014/AM17/        :03/95/040/00436/AM16/       10.03.2016              1

1)ecision:A copy of application has been forwarded to Technical Authority.

ICase No.:13/2/87-ALC1/2016  Party Name:YASH POLY    Meet No/Date:9/87-    IStatus:
.                   INDUSTRIES PVT.LTD     ALC1/2016         1Deferred

12.09.2016              1
160 Ho File            lRLAFile            Lic.No/DateЮ 3108032H I
:01/87/050/00015/AM17/     1:03/95/040/00653/AM16/     10.03.2016          1

Decision:A copy ofapplication has been lbrwarded to Tcchnical Authority.

Case No。 :14/2/87‐ALC1/2016  Party Name:YASH POLY     Meet No/Date:9/87‐      Status:
INDUSTRIES PVT.LTD     ALC1/2016          1Deferred

12.09.2016              1
161責
Q niさ          良LAriた         |た .、6/D表さbjibなё」

'14 1:01/87/050/00016/AM17/        :03/95/040/00669/AM16/       10.03.2016              1

Decision:A copy of application has been forwarded to Technical Authority.

162ftteNQβν87ALC12鋭
6 
冊 ボ 帯 認 淵 ITED  造 き淵 腎
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^

166‐責。rile

IHQ File

167:01/87/050/00167/AM17/

HQ File

:01/87/050/00008/AM17/

ICase No.:7/2/87‐ ALC1/2016

HQ File

:01/87/050/00009/AM17/

Decision:A copy ofapplication

Case No.:9/2/87-ALC1/2016

HQ File

:01/87/050/00011/AM17/

ICase No。 :10/2/87…ALC1/2016

HQ File

:01/87/050/00012/AM17/

Decision:A copy of application

Case No.:11/2/87-ALC1/2016

RLA File
:03/95/040/00334/AM16/

Party Name:VISEN
INDUSTRIES LIMITED

IRLA F‖ e

l:03/95/040/00335/AM16/

has been forwarded to Technical

Party Name:YASH POLY
INDUSTRIES PVT.LTD

IRLA File

l:03/95/040/00384/AM16/

IParty Name:YASH POLY
IINDUSTRIES PVT,LTD

IRLA FHc

103/95/040/00385/AM16/

has been forwarded to Technical

Party Name:VISEN
INDUSTRIES LIMITED

IRLA F‖ e

112.09.2016

Lic.No/Date:0310803234

11.03.2016

Authority

Mcet No/Date:9/87-

IALC1/2016

112.09.2016

:Lic.No/Datc:0310803231

111.03.2016

Authority.

‐Meet No/Date:9/87-

IALC1/2016
112.09.2016

1Lic.No/Date:0310803250
111.03.2016

Mcet No/Date:9/87-

:ALC1/2016
112.09。 2016

‐Lic.No/Date:0310803249
111.03.2016

Authority

,Mcet No/Date:9/87‐
:ALC1/2016
,12.09.2016

1Lic.No/Date:0310803235

Decision : A copy of application has been forwarded to Technical

163

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

164

Decision : A copy of application has been forwarded to Technical Authority

165

レ

∝

Decision: The Committee considered the case in the meeting and
applied for by the firm in their Advance Authorization .

RA may take consequential action as per Policy / Procedures.

, U, Case No. :44l8/87-ALCll20l6

:01/87/050/00013/AM17/        :03/95/040/00435/AM16/       11.03.2016

Decision:A copy ofappHcation has been forwarded to Technical Authority.

Case No。 :55/8/87-ALC1/2016  Party Name:PLASTENE INDIA
LIMITED

IMcet No/Date:9/87‐        IStatus:

ALC1/2016          Approved
112.09.2016

Lic.No/Date:3710002632

11.03.2016

decided to approve the adhoc norms as

Status:
Deferred

RLA File
:37/24/040/00019/AM16/

Party NameiFRONTIER      Mcet No/Date:9/87-
TECI‐INOLOGIES PVT LTD   ALC1/2016

39
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HQ File

:01/87/050/00156/AM17/

Case No. : 6/11 87 - ALCI 12016

169 ug rit.

Case No.:25ノ 8/87-ALC1/2016

170童
。 File

:01/87/050/00137/AM17/

RLA File
:05/23/040/00516/AM16/

Party Name:VISEN
INDUSTRIES LIMITED

RLA File

Party NameiVISEN
INDUSTRIES LIMITED

RLA File
:03/95/040/00262/AM16/

Party Name:KKALPANA
INDUSTRIES(INDIA)
LIMITED,

RLA File
:03/94/040/01075/AM16/

has been forwarded to Technical

Party Name:SHAKTI
ECOGREEN

RLA File
.:06/24/040/00049/AM16/

RLA File
:03/95/040/00975/AM16/

Party NameiVISEN
INDUSTRIES LIMITED

RLA File

12.09.2016

Lic.No/Date:0510397922

14.03.2016

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310803332

‐Mcet No/Date:9/87‐

ALC1/2016
112.09.2016

1Lic.No/Date:0310803331

15.03.2016

Authority

lMeet No/Date:9/87-
IALC1/2016
112.09.2016

1Lic.No/Date:0310803450

18.03.2016

Authority

.Meet No/Date:9/87-

IALC1/2016
112.09.2016

.Lic.No/Date:0610038341
122.03.2016

IMcet No/Date:9/87-

ALC1/2016
112.09.2016
‐
Lic.No/Date:0310803571

128.03.2016

Authority

Meet No/Date:9/87‐
IALC1/2016
112.09.2016

1Lic.No/Date:0310803570

Decision : A copy of application has been forwarded to Technical Authority

:01/87/050/00359/AM16/        :03/95/040/00592/AM16/        15,03.2016

Decision:A copy of application has been forwarded to Technical Authority

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Rejected

Status:
Deferred

Status:
Deferred

Decision : A copy of application has been forwarded to Technical

171

Case No.:21/8/87-ALC1/2016

HQ File

:01/87/050/00133/AM17/

Decision:A copy ofapplication

Case No.:12/4/87-ALC1/2016

HQ File

:01/87/050/00068/AM17/

172

Decision : The Committee considered the case and decided to reject it due to non-furnishing of NOC from
MOEF.

Case No.:34/8/87-ALC1/2016  Party NameiVISEN

INDUSTRIES LIMITED

173童
。Filさ
:01/87/050/00146/AM17/

Decision : A copy of application has been forwarded to Technical

Case No。 :35/8/87-ALC1/2016

HQ File

40
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:01/87/050/00147/AM17/    Ю3,3/040/b6'ウ

`′

AM16/   128.63.261`       ‐
b86ζ

`i:Aι

61,61五pttica161 A基も88Aおんぬrdeat6〒88inici AtiA8ht,       
‐

Case No。 :38/8/87-ALC1/2016  1Party NaFne:SUPERFIL      Mcet No/Date:9/87-    status:

IPRODUCTS LIMITED      ALC1/2016          1Approved
112.09.2016              1

HQ File               RLA File              Lic.No/Date:0410161'も
ウ |

:01/87/050/00150/AM17/   Ю424/040/00249/AM16/   28.03.2016       1
5もふζibi l iA8 ё6h稿 ilとさ

“

nζぬきたとiAgぁζ8五nd aさ&とさa t6ム||16↓ 86A「ι

`あ

tぶムζζ(AどA6し 6ヽ品めbaζ 8a‐ 6Athe dccisiOn Ofthc NC Mceting No.30/87-ALC1/2013 held on23.10.2013 and recommended as under:

175
EXPORT ITEⅣI QTY IMPORTITEM QTY

Copolymer Based Nylon
Monofilament Yarn (SL
Grade)

l kg l. Nylon 6/66 Chips 0 840 kg

2. Nylon 6 Chips 0.210 kg

3. Antioxidant 0.002 kg

4. Finish Oil 0.001 kg

5. Surface Active Agent 0 001 kg

6.LDPE Granuls As per pack ng policy
7. Kraft Paper As per pack ng policy

RA may take consequential action as per policy / procedures.

‐  ‐Case No。 :45/8/87-ALC1/2016  Party Name:KLJ POLYMERS& Meet No/Date:9/87-     status:
|                   ICHEMICALS LTD        IALC1/2016         1Deferred

112.09.2016              :
176‐責。iぉ         iLA118         二ぉ。、6/D表さ10Si6」986」3 1
1:01/87/050/00157/AM17/    :05/23/040/00546/AM16/    28.03.2016

1)ecision:A copy of application htt been lbrwarded to Technical Authority

lCase No.:13/8/87-ALC1/2016  ,Party Name:D.R.COATSINK&IMcet No/Date:9/87‐     lstatus:
|                     IRESINS PVT.LTD.       :ALC1/2016          1Deferred

112.09.2016              1
177■
。iぉ          lLAiお         tilヽ 6/D五 iも bjib患o」

`6ケ

 |
:01/87/050/00125/AM17/    :03/94/040/00871/AM16/    29.03.2016         ‐

1)ecision:A copy of application has bccn ibrwarded to Tcchnical Authority

lCase No。 :17/5/87‐ALC1/2016  Party Name:uLIANCE     IMcet No/Date:9/87‐      status:
|                    .INDUSTRIES LTD.       

‐ALC1/2016          Approved
12.09.2016              1

1HQ File              lRLA File             Lic.Noノ Date:0310803651

178:91/87`9,0/99994/今Y17/    :03/95/040/00839`AM16/    30.03.2016
Decision:The Commi■ ce considered the case and decided to approve on repeat basis(Adhoc NoII::S)baSed On

lhC deCiSiOn ofthe Case No.202 ofNC Mceting No.6/87-ALC1/2016 held on 09.08.2016 and recommended as
:under:

EXPORT ITEⅣI QTY IPIPORT ITEM QTY(MT)
41
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179

Styrene  Butadiene
Rubber   (Grade:
1783)

37.8(MT) 1. 1,3 Butadicne 20.139

2. Styrene Monomer 6626

3.Extended()il 9.922

4. Chem : Rosin Acid 0.517

5. Tertiary Dodecyl Mercaptane 0.041

6 Act市 ator EDTA 0.053

7. Synthetic Soap (DNMS) 0.151

8. Floculant 0.165

RA may take consequential action as per policy / procedures.

Ctte N∝ Wy舒 _ALC1/2脱6ぷ
乳 獣 ぽ 船 ド

CE  
造 き淵 ソ

α9/87-‐
柵 :ted 

と

12.09.2016              1

HQ File              lRLA File              Lic.No/Date:0310803650
:O1/87/050/00095/AM17/       :03/95/040/00974/AM16/       30.03.2016              1

Decision:The Committee cOnsidered the case and decided to approve On repeat basis(Adhoc NollllS)baSed Onl

the decision of the NC Mceting casc No.202 of Mceting No. No. 6/87‐ ALC1/2016 held on 09.08.2016 andl
rccomlnended as under:

EXPORT ITEⅣl QTY IDIPORT ITEⅣI QTY(MT)
Styrene   Butadiene

Rubber   (Grade:
1783)

37.8(MT) 1 1,3 13utadienc 20.139

2. Styrene Monomer 6.626

3.Extendcd()il 9.922

4.Chem:Rosin Acid 0.517

5. Tertiary Dodecyl Mercaptane 0.041

6.Ac」 vator EDTA 0.053

7. Synthetic Soap (DNMS) 0.151

8. Floculant 0.165

RA may take consequential action as per Policy / Procedures.

Ctte NQ5S87ALC12脱 6 1m酬
:ぶ :wPvTLTD造 3淵 ソ

αり87  
認 胤 dl∈

1801。
iぉ        :RLA Fi16       百 cNoDttα0510398089 1    1
:01/87/050/00082/AM17/        :05/23/040/00561/AM16/       ‐31.03.2016              1           ‐

Decision:A copy ofapplication has been forwarded to Technical Authority

Case No.:1/1/87-ALC1/2016  1Party Name:METRO VALVES, IMeet No/Date:9/87‐     IStatus:   |
(PROP:C.T.BALApluRUGAN)IALC1/2016          1Deferred  l

181                             1                            ■2.09.2016              1           1

HQ Filc               lRLA Filc              lLic.No/Datc:3210077850  1       1
:O1/87/050/00001/AM17/       132/24/040/00045/AM16/       .04.04.2016              1           1
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Decision : The Committee considered the case and decided to refer the matter to DIPP.

182‐
HQ Fi18

:01/87/050/00117/AR417/

183 uq nit.
:01 187 1050100 I 5 l/AMl 7/

Case No.:57/8/87-ALC1/2016

184責
。 rile

:01/87/050/00169/AM17/

Case No.:4/9/87-ALC1/2016

185 HQ File

:01/87/050/00179/AM17/

Case No.:32/8/87‐ ALC1/2016

186‐
HQ Filさ

RLA FHe
:02/24/040/00217/AM16/

RLA File
:04/24/040/00271/AM16/

Party Name:SURAT
METALLICS LTD.

RLA File
:52/24/040/00080/AM16/

Party Name:SRF LIMITED

RLA F‖ e

:04/24/040/00267/AM16/

Party Name:MACCAFERRI
ENVIRONⅣENTAL
SOLUTIONS PVT LTD

RLA File

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0210206593

05,04.2016

Authority.

IMcet No/Datc:9/87-

ALC1/2016
112.09.2016

Lic.No/Date:0410161795

‐06.04.2016

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:5210041857

06.04.2016

IMect No/Date:9/87-

IALC1/2016
‐12.09.2016

Lic.No/Date:0410161794

06.04.2016

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0310803860

Mcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Dttc:0210206605

Case No。 :y8/87‐ALC1/2016   Party Name:MITTAL
POLYPACKS PVToLTD.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Decision : A copy of application has been forwarded to Technical

Case No.:3918187-ALCll20l6 Party Name:SRF LIMITED

Decision : A copy of application has been forwarded to Technical Authority

Decision : A copy of application has been forwarded to Technical Authority.

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.

:01/87/050/00144/Aヽ/117/        :03/95/040/00964/AM16/       11.04.2016

Decision:A copy of application has bcen forwarded to Technical Authority

Case No.:6/8/87-ALC1/2016   Party Namc:PODDAR
MERCANTILE PVT LTD。

,

187責
。lilc RLA File
:01/87/050/00118/AM17/        :02/24/040/00220/AM16/       12.04.2016

Decision:A copy ofapp‖ cation has been for、varded to Technica!Authority.
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‐  Case No.:30/8/87… ALC1/2016  1Party NameiSOLTEX PETRO  IMeetNo/Date:9/87‐     Statiζ :

PRODUCTS LTD.         ALC1/2016          1Approved
12.09.2016

HQ File              RLA File              tic.N6/Dttiさ
:6316恵 6390§

188 :01/87/050/00142/AM17/        :03/95/040/00797/AM16/        12.04.2016

1  Decision:The Commiice considered the case in the heさ1五L ttha dさ

`iと

もa t6五||16↓

`ti`idibt五

bittζ ttζ

‐   ‐applied for by the rlrm in their Advance Authorization.

RA Inay take consequential action as per Policy/Procedures.

Case No.:60/8/87‐ ALC1/2016  Party Name:VISION        Mect No/Date:9/87¨      status:
PRODUCTS(P)LTD       ‐ALC1/2016          1Deferred

112.09.2016189 Hoib          RLA nに          二た.、6/Dttiさ :j41064,6カ  :
|  :01/87/050/00172/AM17/    1:34/24/040/00302/AM16/    15.04.2016         1

Detiζlon:AcopyOFipplitatioAA基 もとさA for↓五iaさdibiさthAital AtiA。面ty.

‐  ‐ ase No.:61/8/87-ALC1/2016  Party Name:VISIoN        Meet No/Date:9/87-     status:
PRODUCTS(P)LTD       IALC1/2016          1Deferred

12.09.2016
190.H。責ic          ttLA由 iさ         Lil｀ 6/Datさ:341064207' ‐
:01/87/050/00173/AM17/        :34/24/040/00304/AM16/        15.04.2016

1 Detiζ ibi:A666,6Fあbli`atioA Aisもさ品ふ↓五idcatも十e`A轟
`由

AutA6ity.           |

‐  ICase No。 :62/8/87‐ALC1/2016  Party Name:VISION       IMさ さtヽ6/D農819/慧 7‐     |も titiζ l   l
PRODUCTS(P)LTD       :ALC1/2016          1Deferred  ‐

112.09.2016              1          119110iお          RLA Fiお          二にヽ 6/D表さ:」410b42071 1     ‐
|:01/87/050/00174/AM17/    1:34/24/040/00305/AM16/    115,04.2016         1       1
1bttiζ161:A861,6F五 |llitttti6AAttζ  bともA for↓五iaさat6↑echAitil AithoHty.                   ‐

ICase No.:56/8/87‐ALC1/2016  Party Name:SURAT        ,Meet No/Date:9/87-     lstatus:   |
‐                    IMETALLICS LD.       

・
ALC1/2016          1Deferred  l
112.09.20161921Qile         

■LA ile         Lic.｀6/Date:S,loo41865 1    1
:01/87/050/00168/AM17/        :52/24/040/00005/AM17/       21.04.2016

1Decision:A copy ofapplicatiOn has been forwarded to TechnicJ Authonty.                  |

Case No.:23/8/87‐ ALC1/2016  1Party Name:SMICOATED    IMcet No/Date:9/87-    istatus:   |
|                     IPRODUCTS PVT.LTD.     IALC1/2016          1Deferred  l
193                             1                             12.09,2016              1           1

HQ File              RLA File              Lic.No/Date:0310804189         ‐

:01/87/050/00135/AM17/        :03/95/040/00006/AM17/       26.04.2016
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Decision:A copy OfapplicatiOn has been for喜 五raさato DIPP On 12.09.2016.Comments awaited from DIPP.

Case No。 :2ん /87‐ALC1/2016   Party Na島

`:i責

Ёb責ARAMSI  MeLi、 6/Diさ :0/8ウ :
‐MORARЛ  CHEMICAL CO LTD ALC1/2016

12.09.2016

Lic.No/Date:0310804290

29.04.2016
Decision:A cOpy ofapplicadon has been fOrwarded tO Technical Auth6」

ty.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

鯰

194

195

HQ File

:01/87/050/00079/AM17/

Case No。 :37/9/87-ALC1/2016

HQ Filc

:01/87/050/00212/AM17/

HQ Filc

:01/87/050/00193/AM17/

RLA File
:03/95/040/00o59/AM17/

Party Name:PORUS
LABORATORIES PVT LTD

RLA File
:09/24/040/00o16/AM17/

RLA File
:05/23/040/00o17/AM17/

RLA File
:08/24/040/00332/AM16/

RLA File
:05/23/040/00033/AM17/

Party Name:VEE KAY VIKRAM
&CO LLP

RLA File
:08/24/040/00o42/AM17/

‐Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Datc:0910063563

29.04.2016

Lic.No/Date:0510398353

02.05.2016

IMeet No/Date:9/87¨

IALC1/2016
12.09.2016

Lic.No/Date:0810137827
103.05.2016

AuthOrity.

IMcet No/Datα 9/87‐
IALC1/2016

112.09.2016

Lic.No/Datc:0510398380

04.05.2016

Decision: Thc COmmittcさ
6。 Aζ iaさrcd iAさ し五ξさ五ζpさi・agenda.COmnlittce decidcd tO defer the case tO examine

the request Ofthe flrm.

Case No。 :18/9/87-ALC1/2016  Party Name:BLS POLYト
/1ERS  Meet No/Date:9/87-

LTD. ALC1/2016
112.09.2016

196

Decision: The COmmittee cOnsidered thさ
cttζさ五ζ p61 agenda.COmmi■ ce decided tO defertお さιttsさ t6さ支五島iおもthe requcst Ofthe flrm. レ

Case No.:50/8/87-ALC1/2016  Party Name:SIDDHI DECё
良

PVT.LTD,

I97 
Hq nir.
:0 I / 87 / 050 /00 I 62/ AMt 7 /

1981HQ File

:01/87/050/00194/AM17/

Decision : A copy of application has been forwarded to Technical

Case No。 :19/9/87-ALC1/2616  P五五シヽ五品とlkLJ●6二,MEttS屁
ICHEMIcALS LD

Decision: The COmmittee cOnsidered thc case as per agenda.COmmittee dccided tO defcrthe catさ
t6e支五島ihethe request Ofthe nrm.

Case No。 :17/4/87-ALC1/2016

HQ File

:01/87/050/00073/AM17/

IMeet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0810137850

05.05.2016
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Decision : A copy oflapplication has been forwarded to Technical Authority.

ICase No.:7/8/87… ALC1/2016

200‐
責Q「 ilc
:01/87/050/00119/Aヽ117/

‐HQ File

201101487/050/00149/AM17/

Case No.:24/8/87‐ ALC1/2016

202 HQ lile

:01/87/050/00136/AM17/

203責
Q File
:01/87/050/00163/AM17/

204‐
Ho Filさ

:01/87/050/00077/AM17/

Case No。 :36/8/87-ALC1/2016

HQ File

:01/87/050/00148/AM17/

Party Name:TECHNO
WAXCHEM PVT.LTD.,

RLA File
:02/24/040/00221/AM16/

RLA FHe
:04/24/040/00024/AM17/

Party Name:LOPAREX INDIA
PRIVATE LIMITED

RLA File
:03/95/040/00o45/AM17/

RLA File
:08/24/040/004H/AM16/

RLA Filc
i31/83/040/00008/AM17/

Party Name:SRF LIIИ ITED

RLA File
:04/24/040/00o15/AM17/

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0210206663

05.05.2016

Authority

.Mcet No/Date:9/87-

ALC1/2016
12.09.2016

:Lic.No/Date:0410161879

‐06.05.2016

Mcet No/Date:9/87-

ALC1/2016
112.09.2016

Lic.No/Date:0310804497

09.05,2016

IMeet No/Date:9/87‐

IALC1/2016
12.09.2016

Lic.No/Date:0810137875

09,05.2016

IMeet No/Date:9/87-
IALC1/2016

12.09.2016

1Lic.No/Date:3110066140
110.05.2016

Authority.

Meet No/Date:9/87‐

ALC1/2016
112.09.2016

Lic.No/Date:0410161895

10.05.2016

Status:
Deferred

Status:
Approved

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

∝

Decision : A copy of application has been forwarded to Technical

Case No.:3718187-ALCU20L6 party Name:STERA
ENGINEERING INDIA
PRIVATE LIMITED

Decision:The COmmittee cOnsidered the case and decided to approve On repeat basis(AdhOc Norlns)based on

the decisiOn Ofthe N(〕 Meeting No.2/87-ALC1/2016 held On 22.04.2015,the COmmittee approved no:11ls with
100/O wastagc On thc net cOntent of relcvant POlycarbonate Shcetin thc export product.

RLA may take consequential action as per policy / procedures.

Decision:A copy Of applic五 10A Aasもさもおお:↓五ragai6+さもAhi6五i Aiti6ity:

Case No.:51/8/87‐ ALC1/2016  Party Name:SIDDHI DECOR
PVT.LTD.

Decision : A copy of apprication has been forwarded to Technicar Authority.

Case No。 :21/4/87-ALC1/2016  Paiy｀五m8:k」 ILEtt iNbIA
PRIVATE LIMITED

Decision : A copy of application has been forwarded to Technical

46

SE:KHOMANG K:PGEN

蹄船:けl忍認轟鼎馴
e

Udyc9 8hawani N_w Delhi‐ 11

205

|%

¨
　

一



206

Decision : A copy of application has been forwarded to Technical Authority,

case No.:3318187-ALCrt20r6 parry Name:LANXESS INDIA Meet No/Da te:9/g7-PVT.LTD. ALCII2OI6
12.09.2016

HQ File

:01/87/050/00145/AM17/

207.責
。riiさ
:01/87/050/00113/ANI11 7/

RLA File

:03/95/040/00965/AM16/

PVT LTD

RLA File
:02/24/040/00022/AM17/

Party Name:WACKER
METROARK CHEMICALS
PVT LTD

RLA File
:02/24/040/00o24/AM17/

RLA File
:05/24/040/00o74/AM17/

Lic.No/Date:0310804635

12.05.2016

12.09.2016

Lic.No/Date:0210206703

19.05.2016

IMeet No/Date:9/87-
ALC1/2016
112.09.2016

Lic.No/Date:0210206704

19.05.2016

Authority.

IMeet No/Date:9/87-

IALC1/2016
112.09.2016

Lic.No/Date:0510398627

26.05.2016

DecisiOn:A cOpy ofapplication Aasも ecn forwarded to Technical AuthoHty.

CaseNo.:l/8187-ALCI/2016 party Name:WACKER Mcet No/Date:9/87-
METROARK CHEMICALS   IALC1/2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Approved

微

Decision:A copy ofapplお ati6A Atts,9er fOrwarded to Tech威 cJ AuthoHty.

208

Case No.:2/8/87-ALC1/2016

HQ File

:01/87/050/00114/AM17/

HQ File

:01/87/050/00200/AM17/

P,,1,i91 1 1lL,9P¥?fappli9,t19n,aζ l19nlpr1lr,|,t9Tさtinical

ёiζ
`責

よ
"き

ゎ′患れALё iんbi` ,al,Na島8iSPE良良ヤ
'LAS↑

:LTD.

DecisiOn:The COmmi■ ee considered thさ あse ttha aeci ded tO approve on repeat basis(AdhOc Nollns)baSed on
the decisiOn Ofthe NC Mceting No.5/87‐ ALC1/2016 held On 15.07.2016 and recOmmended as under:

209
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EXPORT ITEM IPIPORT ITEM
TPR / Thermoplastic

Compounds i TPE
l. Styrene Ethylene Bytylene Styrene Co_polymer/
Styrene Butadiene Styrene Co-polymer: Europrene SOL
TH 2312,SOL TH 2315,LG41lN,501N,LG4H S,501S,

Calprene‐ 411, 540, 501, Globalprene_3546, 3546F, 3411,

1484, 1487,7550U,7551,KTR-401P,201,JSR RB-840

Enprene 611, 61lS, 655, 684, 685, 687, 701, 675

Calprene‐ H6120,H6170,SEPTON PCU

0.5330 kg

2.K―Resin, Styrene Butadiene cOpolymer KR99HG,
KR05E,KR03,XK-43,XK-40,KIBIToN Q RESIN PB_
5903,PB‐ 5925

0.4739 kg

RA may take consequential action r.ffi

¨
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一
ケ
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Case No.:26/9/87-ALC1/2016

HQ File

:01/87/050/00201/AM17/

Party Name:SPERRY PLAST
LTD.

RLA File
:05/24/040/00o79/AM17/

RLA File
:03/94/040/00o32/AM17/

Party Name:SANGHVI
TECHNO PRODUCTs

RLA File
:08/24/040/00o78/AM17/

Party Name:EXPANDED
POLYヽ4ER SYSTEMS PvT.
LTD

RLA F‖ e
:03/94/040/0006o/AM17/

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0510398626

26.05.2016

Status:
Approved

Decision:The COmmittee cOnsidcred theあ ξさムha a`ι i(led tO approve on repeat basis(AdhOc NollHs)baSed on
the decisiOn Ofthe NC Meeting No.5/87-ALC1/2016 hcld On 15.07.2016 and recOlnlllendcd as under:

210

case No.:8/9187'ALCU20h6 p_arty Name:cHIRAG PACK Meet No/Da te:9rgl-:(INDIA) PVT. LTD. ALCIDOI6
12.09.2016

Status:
Deferred

Status:
Deferred

,Status:

Deferred

負

211‐ HQ File

:01/87/050/00183/AM17/
Lic.No/Date:0310805012

30.05.2016

IMcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0810138057

31.05.2016

Mcet No/Date:9/87‐

IALC1/2016
112.09.2016

Lic.No/Date:0310805134

02.06.2016

DecisiOn: The COmmittee cOnsiderea the cttζ さ五ζ pei agenda.COmmi■ ee decided tO defer the case tO examine
the request Ofthe flrm.

212

Case No.:49/8/87-ALC1/2016

HQ File

:01/87/050/00161/AM17/

Case No。 :9/9/87… ALC1/2016

HQ File

:01/87/050/00184/AM17/

Decision:The COmmitee cOnsidered the case as per agenda.COmmhtee decided l
:o dcferthe case tO examine

the request Ofthe nrm.
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TPR / Thermoplastic
Compound / TPE

l. Styrene Ethylene Bytylene Sty."* C*fo[.*rl
Styrene Butadiene Styrene Co-polymer: Europrene

0.5330 kg

ittTif:Si[|:詰 I踊 ||[古::ilF°

IttI二
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0.4739 kg
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Decision : The Committee considered the case as per agenda.
the request of the firm.

Committee decided to defer the case to eximine

ICase No.:2/4/87‐ ALC1/2016

HQ File

214 :01/87/050/00o58/AM17/

Party Name:ARMOR PLAST
LTD.,

RLA F‖ e
:07/24/040/00o84/AM17/

IMeet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:07101099o5

03.06.2016

Status:
Approved

215 HQ File

:01/87/050/00H2/AM17/

217.HQ File

:01/87/050/00216/AM17/

2181HQ File

101/87/050/00160/AM17/

RLA File
:34/24/040/00o33/AM17/

RLA Filc
:34/24/040/00o32/AM17/

RLA F‖ e
:05/24/040/001o6/AM17/

Mect No/Date:9/87-

ALC1/2016
112.09.2016

Lic.No/Date:3410042244

107.062016

Mcet No/Date:9/87¨

ALC1/2016
‐12.09.2016

Lic.No/Date:3410042243

07.06.2016

Lic.No/Date:0510398745

08.06.2016

Status:
Deferred

‐Case No.:48/8/87-ALC1/2016  Party｀五品

`:MA良

むii ttiECHNO McetNo/Date:9/87‐
RUBBER PVT.LTD.       ALC1/2016

12.09.2016

Status:
Deferred

Status:
Deferred

ffiXtlffi,t:}Tj'ff;:ffffiXJ:::ff:#1,1'":'*''* and decided to approve the adhoc norms ,. F
平 Inav take c?nsequential actiOn as per Policy/Procedures.

Case No.:1/7/87-ALC1/201`   Party｀amcisHIVA
PHARMACHEM LTD,

DecisiOn: The COm“
ittきさも6五:iaerさ a thし ぁきさ五ζp岳 agenda.Committee decided tO dcferthe case to examine

the request Ofthe nrm.

Case No.:40/9187-ALCI/2016 parry Name:SHIVA Meet No/Da te:9/g7_ StatuspHARMACHEM LTD, ALC;/2016 Deferred G^
12.09.2016

216 HQ Fite RLA File Lic.No/Date :3410042245

,T.fr--",fi.l1:Xft.. *^,,:::'::';:::::'i,'f,Y',!,0u."-il*::i#;;case,oexamine P
Case No。 :41/9/87‐ALC1/2016  Party｀五轟e:sHIvA

PHARMACHEM LTD,

Decision:The COmmittee cOAζ id`,8a th8ぁζ8五ζ381,lgenda.COmnlittee decided tO defer the case to examine
the request Ofthe flrm.

21 1case No.:6/9/87-ALC1/2016 Party Nalne:CREATIVE Mcet No/Date:9/87-
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09.06.2016

Decision : The committee considered the case and decided to a the case as under:

RA may take consequentiar action@

HQ File

:01/87/050/00181/AM17/

Case No。 :7/9/87-ALC1/2016

HQ File

:01/87/050/00182/AM17/

STYLO PACKS PVT LTD

RLA File
:03/94/040/00892/AM16/

Party Name:CREATIVE
STYLO PACKS PVT LTD

RLA File
:03/94/040/01122/AM16/

RLA File

:03/95/040/00151/AM17/

RLA File
:03/94/040/00201/AM17/

ALC1/2016
12.09.2016

Lic.No/Date:0310805335

Approved

.732/KG

315/KG

.33/NOS

■05/KG

Status:
Approved

Mcet No/Date:9/87-

‐ALC1/2016
12.09.2016

Lic.No/Date:0310805336

09.06.2016

220

221 HQ File

:01/87/050/0019o/AM17/

Decision : : The committee considered the case and decided to the

RA may take consequential actior@

Case No.:15/9/87¨ ALC1/2016  Party Name:ORIENTAL
CONTAINERS LIMITED

IMeet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310805346

09.06.2016

Committee decided to defer the case to examine11:1::][ξ lof鷲 lllllmitteeconsidei3diAさ
6五ζさas lさi agena五 :

Case No.:11/9/87-ALC1/2016  .Party Name:KULODAY

TECHNOPACK PVT.LTD.,

Status:
Deferred

Status:
Approved

2221111):;):50/00186/AN(17/

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0310805372

10.06.2016

Decision : The committee considered the case in the meeting and decided to approve the adhoc norms asapplied for by the firm in their Advance Authorization .

ⅣlULTILAYER PLASTIC /LLDPE (Film Grade)

Polypropylene granules (for

DPE Granules (For
of the tube

IMULTILAYERPLASTIC
ITUBES

1 LDPEiLLDPE (Film Grade) 0.732/KG

Э.315/KG

●
′ ILA BE L 73.33/NOS

4 HDPE Granules (For
shoulder of the tube)

9.105/KG

¨

α

僻

19
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FIへ T,ylake,9nsequential actiOn as lerP61it,/lrocedurき ζ:

Case No.:33/9/87‐ ALC1/2016  Party Name:LINCON
POLYMERS PVT.LTD.,

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0810138156

10.06.2016

Committee decided to defer the case to examine

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Approved

Status:
Deferred

α

こ

223 HQ File
:01/87/050/00208/AM17/

224 HQ File

:01/87/050/00219/AM17/

2261HQ File

:01/87/050/00192/AM17/

IHQ File

2271:01/87/050/00203/AM17/

RLA F‖ c
:08/24/040/00087/AM17/

RLA File
:34/24/040/00o62/AM17/

RLA File
:03/95/040/00210/AM17/

LIMITED

RLA File
:05/24/040/Oo121/AM17/

Mcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:3410042261

10.06.2016

Lic.No/Date:0310805443

14.06.2016

ALC1/2016
12.09.2016

Lic.No/Date:0510398803

14.06.2016

:l:1::][ξlofttilrnlitteeconsiaereathe8aseis18ragenda.

Case No.:44/9/87-ALC1/2016  Party Name:SHIvA

PHARMACHEM LTD,

DecisiOn: The COmmitteさ 8。 nsiaさ rea theぁ sさ 五:pさ : agenda.COmmittee decided to acfer thさ

`畠

さ166支ahin6the request ofthe nrm.

Mcet No/Date:9/87‐

ALCi/2016
12.09.2016

225 HQ File               ttLA rile              Lic.｀
0/Date:0310805403  1       1

罷 構 椰 鮮

(・ce conSi選鍬 :賭 ∬鑑 daQml濯 :壁le価 山 儀 二 e¨ 血 よ 鮮

Case No。 :16/9/87-ALC1/2016  1五rt'ヽ五ふも:L61AREX INDiA
PRIVATE LIMITED

Case No.:17/9/87‐ ALC1/2016  Party Name:LOPAREX IblDIA ,Mcet No/Date:9/87-
PRIVATE LIIИITED        IALC1/2016

112.09.2016

Decision : The committee considered the case as per agenda. committee decided to defer the case to examinethe request of the firm.

Case No.:28/9/87‐ ALC1/2016  Party Name:VIKAS ECC )TECH  Meet NO/Date:9/87‐
Q

Decision:Based on the decisiOn Of case No.221 of meeting No.08/AM17 held On 26-8-201`,thさ
ё6ふhiteeconsidercd the case on repeat basis and approved as applied fOr by the nrm in their Advancc AuthorizatiOn.

IRA Inay take conse,191ti,11,110n l,p,「
IP°liCy/Procedures.

228 Case No.:52/8/87-ALC1/2016  Party Name:KOHINOOR     Mcet No/Date:9/87-
RUBBERS              ALC1/2016

51

SE:KHOMANG KIPGEN
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HQ File

:01/87/050/00164/AM17/

I  Case No.:10/9/87-ALC1/2016

229 HQ File

:01/87/050/00185/AM17/

HQ File

230 :01/87/050/00196/AM17/

2311HQ File

:01/87/050/00197/AM17/

2321HQ File

:01/87/050/00204/AM17/

Case No.:30/9/87-ALC1/2016

233責
。 lli3

:01/87/050/00205/AM17/

RLA File
:09/24/040/00611/AM16/

PRODUCTs PRIVATE
LIMITED,

RLA File
:03/94/040/00195/AM17/

RLA File
:05/23/040/OoH1/AM17/

RLA File
:05/23/040/00132/AM17/

RLA Filc

:05/24/040/00122/AM17/

RLA File
:05/24/040/00123/AM17/

Party Name:GOLDEN CASHEW‐ Mcet No/Date:9/87-

12.09.2016

Lic.No/Date:0910063794

15.06.2016

ALC1/2016
12.09.2016

Lic.No/Date:0310805543

16.06.2016

Lic.No/Date:0510398822

16.06.2016

Lic.No/Date:0510398821

16.06.2016

Lic.NoノlDate:0510398843

17.06.2016

Lic.No/Datc:0510398842

17.06.2016

Decision : The committee considered the case as per agenda. committee decided to defer the case to examinethe request of the firm..

Decision: The COmmhtee cOAζ iaerさa ti8 6基 8五

``も

, agenda.COnllnittee decided to defer the case tO examine
the request ofthe flrm.

Status:
Deferred

Status:
Approved

盆

Ⅵ

と

⊂

Case No.:21/9/87-ALC1/2016  Party Namc:CoLORPLAST   IMcet No/Date:9/87-

SYSTEMS PvT LTD        ALC1/2016
112.09.2016

燎認灘t驚潔品憚∬漁嗅脱:鳳

“

亀ξ:朧「λNげ論誦器leT点ふ::tti蹴:
RA rnay take consequential actiOn as per Policy/Procedure,                                         ,キ

case No.:2219187'ALClr20r6 party Name:AG DERCO Meet No/Da te:9/g7-
BELTING ( INDIA ) pVT. LTD., ALC 1/2016

12.09.2016

DecisiOn: The COmmittcc cOnsidered the case as per agenda.COmmittee decided tO defcr thさ
caζ 6 16 c支五

“

ihethe request Ofthe Arm.

'Status:
,Deferred

Status:
Deferred

Status:
Deferred

Case No。 :29/9/87‐ALC1/2016  Party Name:MoTHERSON    IMeet No/Date:9/87‐

ISUMI SYSTEMS LINIITED   :ALC1/2016

112.09.2016
⊂

Decision : The committee considered the case as per agenda. Committee decided to defer the case to examinethe request of the firm.

Party Name:MOTHERSON    Mcet No/Date:9/87-
SUMI SYSTEMS LIMITED    ALC1/2016

112.09.2016

DecisiOn: The Committee cOnsidered the case as per agendao Comふ
ilさ eaさciactito defcr the case tO exarnine

CLu



the rcquest Ofthe flrm.

Case No。 :3/8/87-ALC1/2016   Party Nム 島8:TEёA
IINDUSTRIES LTD.

IMcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0210206769

20.06.2016

Committee decided to defer the case to examine

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Approved

Status:
Deferred

Q

こ

こ

234 HQ File

i01/87/050/00115/AM17/

235‐ HQ File

:01/87/050/00116/AM17/

2361HQ File

:01/87/050/00180/ARだ 17/

237

Decision:The COmlnittee cOnsidered the case as per agenda.

the request Ofthe flrm..

Case No.:4/8/87-ALC1/2016   Party Name:TEGA

INDUSTRIES LTD.

RLA F‖ e
:02/24/040/00052/AM17/

RLA F‖ e
:02/24/040/00053/AM17/

RLA File
:04/24/040/00037/AM17/

Party NameJ.」 .PLASTALLOY
PVT LTD

RLA File

:15/24/040/00002/AM17/

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm..

CaseNo.:5/9187-ALCttZ0t6 partyName:SRF LIMITED

‐
NIleet No/Date:9/87-

ALC1/2016
12.09.2016

Lic,No/Date:0210206770

20.062016

IMeet No/Date:9/87‐

ALC1/2016
112.09.2016

Lic.No/Date:1510022103

20.06.2016

Decision : The Committee considered the case as per agenda.
the request of the firm.

IMcet No/Date:9/87-
IALC1/2016

12.09.2016

Lic.No/Date:0410162050

20.06.2016

Committee decided to defer the case to examini

ICase No。 :38/9/87‐ALC1/2016

HQ File

:01/87/050/00213/AM17/

Decision:Committee considered he in the

RA rnay take consequential action as per Policy/Procedures.

Case No。 :34/9/87-ALC1/2016  Party Name:MACRO
POLYMERS P.LTD.

238 uq rit. RLA Filc

Mcet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0810138188
:01/87/050/00209/AM17/        :08/24/040/00098/AM17/       .21.06.2016

Decision:   The Committec considered the case as per agenda.Comlllittce decided tO defer the case tO exanline

53

case meeting and the ad-hoc norms as under:
Expo( Item Export

Quantity(卜√「)
Import item Quantity

allowed (MT)
Filler Master Batch containing

minimum 150 MT of Liner Low
Density Polyethylene

500.000 l. Liner Low Density
Polyethylene

154.500

¨

lβ

‐磐

⊂



the rcquest Ofthe nrm.

Case No.:27/9/87-ALC1/2016  Party Name:METALIC

IMPRESSIONS(INDIA)PVT  ALC1/2016
LTD

RLA File
:05/24/040/00116/AM17/

Meet No/Date:9/87-

12.09.2016

Lic.No/Date:0510398880

22.06.2016

Status:
Approved Q

Decision : The Committee considered the case and decided to approve on repeat basis (Adhoc Norms) based on
239 the decisionoftheNC MeetingNo.2/AM17,(Case No.5l)heldon 23.O5.20l6andrecommendedasunder:

EXPORT ITEⅣl QTY IMPORTITEM QTY
Mobile Window(made Out Of hard COated
Acrylic sheet duly printed&laminated(.70 to

l.50 MM)

l kg
Acrylic sheet 0.7 mm to
1.5 mm

1 05 kg

RLA may take consequential action as per Policy / Procedures.

HQ File

:01/87/050/00202/AM17/

240 HQ File

:01/87/050/00217/AM17/

241 HQ File

:01/87/050/00218/AM17/

242 HQ File

:01/87/050/00198/AM17/

243 HQ lilさ

Ｑ

ヽ

Case No.:42/9/87-ALC1/2016  Party Name:VISION
PRODUCTS(P)LTD

RLA F‖ e

:34/24/040/00048/AM17/

RLA File
:34/24/040/00056/AM17/

RLA File
:05/23/040/00141/AM17/

RLA Filc

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:3410042290

23.06.2016

‐Mcet No/Date:9/87-

ALC1/2016
112.09.2016

Lic.No/Date:3410042289
‐
23.06.2016

Lic.No/Date:0510398909

24.06.2016

Mcet No/Date:9/87¨

ALC1/2016
12.092016

Lic.No/Date:0810138211

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

に

に

Decision:The Committee considered the case as per agenda.ComΠ litteedecidedtodefellhilaselillillllillil  

ゝ
request ofthe flinl.

Case No.:43/9/87-ALC1/2016  Party Namc:VIS10N
PRODUCTS(P)LTD

Decision: The Committee considered the case as per agenda. Committee decided to defer the case to examine the
request of the firm.

Case No。 :23/9/87-ALC1/2016  Party Name:KLJ POLYMERS  Mcet No/Date:9/87-
IAND CHEMICALS LTD     IALC1/2016

112.09.2016

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.

Case No.:35/9/87-ALC1/2016  Party Namc:MACRO
POLYMERS P.LTD

:01/87/050/00210/AM17/        :08/24/040/00120/AM17/       124.06.2016

Decision:   The Committee considered the case as per agenda.Comlnittee decided to defer the case to exanline

*'qTr?{#ffi'
Ud;-o'; tli



the request of the firm.

Case No.:46 tgt87-ALcll20l6 Party Name:VEE KAY VIKRAM Meet No/Dat e:9/87- Staius:
& CO LLP ALCt/zOt6 Deferred G

244 HQ File RLA File

12.09.2016

Lic.No/Date:0810138206
|    :01/87/050/00221/AM17/        :o8/24/040/00107/AM17/       124.06.2016              1

1  Decision: Thc Committee considered the case as per agenda.Committee decided to defcrthe case to examine
‐   the request ofthe flrm.

l iCase No.:47/9/87…ALC1/2016 Party Name:VEE KAY VIKRAM McetNo/Date:9/87-   status:
|                  &CO LLP           IALC1/2016        1Deferred

12.09.2016              1

245 HQ File               lRLA File              Lic.No/Date:0810138207  1
:01/87/050/00222/AM17/       108/24/040/00108/AM17/       124.06.2016              ‐

Decision:  The Committee considered the case ls per agenda.Committee decided to defer the case to examine

the request ofthe flrm.

ICase No。 :24/9/87‐ALC1/2016  Party Name:KLJ POLYMERS  Mcet No/Date:9/87‐      status:
:                   AND CHEMICALS LTD     IALC1/2016         1Deferred

12.09.2016              1

246.HQ File              RLA File              Lic.No/Date:0510398929  1
101/87/050/00199/AM17/        :05/23/040/00161/AM17/       28.06.2016              .

1)ecision:   The Committee considered the case as per agenda.Cominittee decided to defer the case to exanline

thc request ofthe αrm.

ftte NQ32987ALC12脱 6:絆
削 :∬

P BuLDTECH 
燈 ざ ぉ

り`

"~ 1鵬 d‐
α

12.09.2016              1

2471HQ File               RLA File              Lic.No/Date:0510398930  1       ‐
:01/87/050/00207/AM17/        :05/24/040/00619/AM16/       28.06.2016              1

1Decision: The Committee considered the case as per agendao Committee decided to defer the case to examine

the request ofthe flrm.

‐Case No.:26/8/87… ALC1/2016  Party Name:ZENITH       IMeet No/Date:9/87-     Status:     ‐

２
シ
　
⊂

INDUSTRIAL RUBBER     IALC1/2016
PRODUCTS PVT.LTD     12.09.2016

Approved

HQ File RLA F‖ e Lic.No/Datc:0310805917

:01/87/050/00138/AM17/       :03/95/040/00271/AM17/      104.07.2016

ν8厳富獅6鷺電庶鷺yttλttTT∬ 旧ヽ:I潔
けぬe】PP宙
“
ぬdr lett∝ NQ η7矧←TSW dttd

3 norrns:2016,the Committee fbllowing adhoc norms

EXPORT ITEM QTY IPIPORT ITEM QTY required per Kg of
resultant product

Other Specially
Relevant Natural
Rubber/ Synthetic

1,00,000.00

kg
l. Synthetic Rubber CSM 0.360 kg

2.Syllthetic Rubber Halo

Butyl

0 190 kg
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Rubber based
Compounded Sheets

3. Magnesium Oxide 0.045 kg

4. Carbon Black 0.156 kg

5. Plasticizer: Eastman 168 0.160 kg

6. Accelerator 0.012 kg

7.  Antioxidant 0 015 kg

8. Retarder 0.012 kg

9. Zinc Oxidc 0.021 kg

Note: 1. There should be a value cap on Rubber Chemicals (Item at S.No. 7,8&9) as per
General Note 8 of the Hand book of Procedure, Vol. II.

RA may take consequential action as per Policy / Procedures.

ICase No.:31/9/87… ALC1/2016

2491HQ File

:01/87/050/00206/AM17/

2501HQ File

:01/87/050/00099/AM17/

Case No.:27/8/87-ALC1/2016

HQ File

:01/87/050/00139/AM17/

Decision:  As per the written

09.09

Party Name:MOTHERSON    Mect No/Date:9/87-
SUMI SYSTEMS LINIITED   IALC1/2016

112.09.2016

RLA File
:05/24/040/00154/AM17/

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.

Lic.No/Date:0510398992

05.07.2016

Meet No/Date:9/87¨

ALC1/2016
12.09.2016

Lic.No/Date:0810138261

11.07.2016

RLA File

:08/24/040/00136/AM17/

Party NameiZENITH
INDUSTRIAL RUBBER
IPRODUCTS PVT.LTD
IRLA File

103/95/040/00281/AM17/

comments fLlmiShed by the

Status:
Deferred

Status:
Deferred

Status:
Approved

Case No.:22/5/87-ALC1/2016  Party Namc:MACRO
POLYMERS PoLTD.

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.

Mcet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310806166

112.07.2016              1

DIPP vide their letter No.7/17/2016‐ TSW dated

つ
４

2016,the Committee following adhoc norms:

EXPORT ITEⅣl QTY IMPORT ITEM QTY recommended
for I kg of resultant

product

Rubber Floor
Covering & Mats

2,25,000 kg 1. Natural Rubber 0.225 kg

2. Synthetic Rubber SSBR 0.225 kg

3. Zinc Oxide 0.021 kg

4. Carbon Black 0.106 kg

5。   Antioxidant 0.010 kg

6. Accelerators 0.012 kg

1争
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1. Retarder 0.010 kg

Note: 1. There should be a value cap on Rubber chemicals (Item at s.No. 5,6&7; as per
General Note 8 of the Hand book of procedure, Vol. II.

RA may take consequential action as per policy / procedures.

Case No.:39/9/87‐ ALC1/2016

252‐ HQ File

101/87/050/00214/AM17/

2531HQ File

l:01/87/050/00211/AM17/

2541HQ File

:01/87/050/00187/AM17/

2551HQ File

':01/87/050/00188/AM17/

256 HQ File

101/87/050/00166/AM17/

Party Name:FINOTEX
FIBRECAST PVT.LTD.

RLA F‖ e
:31/83/040/00040/AM17/

RLA File
:08/24/040/00148/AM17/

CHEMICALSINDIA PVT.
LTD.,

‐RLA File

:03/94/040/00345/AM17/

CHEヽ〔ICALSINDIA PVT.
LTD.,

RLA File

:03/94/040/00346/AM17/

RLA F‖ e

:31/83/040/00021/AM17/

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:3110066247

15.07.2016

Committee decided to defer the case to examine1)ecision:   The Committee considered the case as per agenda.

the request Ofthe flrm.

ICase No.:36/9/87-ALC1/2016  Party Name:VISHAKHA

POLYFAB P.LTD

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

:Status:
Deferred

∂
に
〉
α

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.

Case No.:12/9/87‐ ALC1/2016  Party Namc:ARKEMA

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0810138348

21.07.2016

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:0310806727

29.07.2016

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310806729

29.07.2016

Lic.No/Datc:3110066280

05.08.2016

DecisiOn:   The Conlinittee conSidered the case as per agenda.ComrnitteedecidedtodefcithilT「

llelinlnil `|
the request Ofthe flrm.

Case No.:1319187-ALCll20l6 Party Name:ARKEMA

rmittee considered the case as per agenda. Committee decided to defer the case to examineDecision : The Con
the request of the firm.

Case No。 :54/8/87…ALC1/2016  Party NameiSHORE AUTO    Meet No/Date:9/87-
RUBBER EXPORTS PVT.LTD ALC1/2016

12.09.2016

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine

the request of the firm.

い一SEIKHOMANG KIPGEN

,t.,,T,lrt,.#l*,!ff.;",FJ,t,#.

uav,!'df lifl i : [:1 1,3!1n,.,,'

α

に

1遜乳_



ICase No.:14/9/87-ALC1/2016

2571HQ File

l:01/87/050/00189/AM17/

.  :Case No.:1/9/87-ALC1/2016

258,HQ File

101/87/050/00176/AM17/

2591HQ File
l:01/87/050/00177/AM17/

260 HQ File

101/87/050/001781AM17/

Party Name:ARKEMA
CHEMICALSINDIA PVT.
LTD.,

RLA File
:03/94/040/00425/AM17/

Party Name:GOVIND RUBBER
LIMITED.

RLA File
:30/24/040/00008/AM16/

RLA File
:30/24/040/00005/AM16/

RLA File

:30/24/040/00025/AM16/

***********

Meet No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Date:0310807245

22.08.2016

Meet No/Date:9/87‐

ALC1/2016
12.09.2016

Lic.No/Date:3010103822

23.08.2016

Lic.No/Date:3010103824

24.08.2016

Mect No/Date:9/87-

ALC1/2016
12.09.2016

Lic.No/Datc:3010103823

24.08.2016

Decision : The Committee considered the case as per agenda. committee decided to defer the case to examine
the request of the firm.

Status:
Deferred

Status:
Deferred

Status:
Deferred

IStatus:

IDeferred

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.

Case No.:2/9/87¨ ALC1/2016   Party Name:GOVIND RUBBER IMcetNo/Date:9/87-
LIMITED.              ALC1/2016

■2.09.2016

Decision : The Committee noted that the copy of application placed under para 4.7 of HBp is still awaited from
RA, Hence, the Committee decided to issue a reminder to RA and firm to fumish the application.

Case No。 :3/9/87… ALC1/2016   Party Name:GOVIND RUBBER
ILIMITED.

Decision : The Committee noted that the copy of application
RA. Hence, the Committee decided to issue a reminder to RA

Meeting ended with a vote of thanks to the Chair.

4.7 of HBP is still awaited from
the application.

に

と


